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Yadav, Shri Ram Singh
Yusuf, Shri Mohamed
Zail Singh, Shri
MR. DEPUTY-SPEAKER: Subject
to correction the result* of the divi-

sion is: Ayes 7T0; Noes 140. The
Amendment is negatived.

The motion was negatived.

MR, DEPUTY.SPEAKER: The
-question is:

“That this House do agree with
the Twentieth Report of the BHusi-
ness Advisory Committee presented
1o the House on the 9th September,
1981."

The motion was adopted,

1536 hre,

ESSENTIAL SERVICE§ MAINTE-
NANCE BILL**

MR. DEPUTY.-SPEAKER: Now we
take up the legislative business

Bill to be introduced, Mr. Zail
Singh.. ..

(Interruptions)

MR, DEPUTY-SPEAKER: After
introduction of the Bill, we take up
the notices under Rule 377,

Mr, Fernandes, you are raising a
point of order.

SHRI GEORGE FERNANDES
(Muzaffarpur); Sir, I am on g point
of order under 10A of the Speaker’s
Directions.

The Direction 19A says:

“A Minister desiring to move far
leave to Introduce a Bill shall glve
notice In writing of his intention to
do so,
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(2) The period of noticy of a
motion for leave to introduce a Bill
under this direction shall be seven
days unleas the Speaker allows the
motion to be made at shotter
notice "

Under 18A the Speaker does have the
power to waive this seven days’
notice, ] am aware of that,

MR. DEPUTY-SPEAKER: Still,
what is your point of order?...

The Speaker has got powers,

SHRI GEORGE FERNANDES: We
are not discussing that, We are
aware of that. But what I am con-
cerned with is that the statement of
the Home Minister hag now been
circulated in justification of his move
under 18B tp get the waivey, of this
Rule that requireg him to give us 7
days’ notice,

Sir, everybody is agreed that this
is a most important Bill that 1ihe
Government ig bringing forward in
this session, I am not going into the
merits of the Bill, When the motion
is moved, those of us who have objec-
tion to thig Bill will have our say.
The point is: you look at the memo-
randum,. .

MR, DEPUTY-SPEAKER: What is
your point of order? Which provi-
slon of the Ruleg has been infringed?

SHRI GEORGE FERNANDES; 19A.

MR. DEPUTY-SPEAKER : But you
are making a speech now, ,..

SHRI GEORGE FERNANDES: 1
bave to make a speech. ..

(Interruptions)

THE MINISTER OF STATE. IN
THE MINISTRY OF ENREGY (SHRI
VIKRAM MAHAJAN): Sir, therg
should be a time limit. How long
does he want to waste the time of
the House? You see 18B. The
second proviso is very clear,

MR, DEPUTY-SPRAKER: Direction
18A (2) says:

*The following

Memb;rs also recorded their votes:

AYES: Carvshrl L, 8. Tur and Afit Bag,

NOES: Servshrl Nagina Ral,

Ghufran Azam and Amarinder Singh.

*Published in Gezette of India Extraordinary, Part 1II, section 32,

dated 10.9-81.
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“The periog of notice of a inotion
for leave to introduce a Bill under
thig direction shall be seven days
unless the Speaker allows the
motion to be made at shorter
notice,”

What is that you are ralsing? The
Speaker has got powers and has al-
ready allowed it. .,. The Speaker has
already ellowed it. 1 rule your point
of order out of order, ... No, no, you
are wasting the time of the House.
I am not allowing you. I have given
my ruling. I rule your point of
order out of order, I am not allow-
ing. ...

Now, Mr, Zail Singh,

THE MINISTER OF HOME
AFFAIRS (SHRI ZAIL SINGH):
Sir, I beg to move for leave to intro-
duee a Bill to provide for the mainte-
nance of certain essential gervices and
the normal life of the community.”

(Interruptions)

MR. DEPUTY.SPEAKER: Motion
moved:

‘“That leave be granted to intro-
duce a Bill to provide for the main-
tenance of certain essential services
and the normal life of the commu-
mw_u

SHR! SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, this is
against the consitution,
tions)

MR, DEPUTY-SPEAKER: rion,
Members, Shri Ramavatar Shastri and
Shri Chitty Basu have already given
notice of their opposing the introduec-
tion of this Bill. (Interruplions)
Why can’t you wait? 1 want the
guidance of the House, Can I not
ask for the gujdance of the House?
These two hon. Members, ..,

SHRI SATYASADHAN CEHAKRA-
BORTY: I have given notice. Allow
me,

MR. DEPUTY-SPEAKER; Thig lung
Dower will not help you. I want
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brain power. I said the first two hon,
Members, Shri Ramavatar Shastri and
Shri Chitta Basu haye glven notice of
opposing the introduction of thig Bill
in time, Further.., (Interruptionz)
Please listan to me, Theiy names
were balloted, Shri Ramavatar
Shastri and Shri Chitta Basu ond 44
others from various political parties.
have also given notices. I want the
guidance of the House whether we
can restriet this to limiteq political
parties.

SEVERAL HON, MEMBERS: No,
no.

MR, DEPUTY-SPEAKER: 1f the

Hougee agrees, then only....{Interup-
tiona)
PROF. MADHU DANDAVATE

(Rajapur): On a point of order. As
far as opposing the introduction of
the Bill is concerned, nobody exer-
ciseg the right on behalf of the party.
The right is exercised by the indi-
vidual Member of every party. The,e-
fore, you have to give chance to all
of them,

MR, DEPUTY-SPEAKER: ] want
your guidance, You want the chance
to be given to all the fortyfour, Now,
Shri Ramavatar Shastri is Number 1.

st TRMRTY Wt (924T) ¢
IITETE AT, |

SHRI K. LAKKAPPA (Tumkur):
Sir, I rize on g point of order,

MR. DEPUTY-SPEAKER: What |ig
your point of order? Under what

rule?

SHR! K. LAKKAPPA: Under Rule
174. They are obsiructing the
House,

MR. DEPUTY-SPEAKER: Your
point of order i out of order. No-
body obatructs the House, Flease sit
down. Now, Shri Shastri.

SHRI JANARDHANA POOJARY
(Mangalore): Sir, I am on a point of
order.
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MR DEPUTY-BPEAKFER: What 18
1o

SHRI JANARDHANA POQJARY:
Bule 72 says:

“Pyovideq that where a motion is
opposad on the ground that the Bill
initiates legislation outside the le-
gislative competence of the House,
the Speaker may permit a full dis-
cussion thereon:”

Here, a3 pointed out by you, 44 Mem-
bers want tp speak. The gcope of the
discussion is rather limiied, Nobcdy
can discuss the merit of the Bill at
this stage. Only the rompetence can
be discussed now.

SHRI SATYASADHAN CHAKRA-
BORTY: You have already given wour
Fuling

SHRI JANARDHANA POOJARY:
1 have heen permitted.

MR. DEPUTY-SPEAKER:
glve my ruling

I shall

SHRI JANARDHANA POOJARY:
So far as legislative competlence is
concerneg this Ordlnance has been
discussed by the Supreme Coyrt snd
the BSupreme Court has held that the
Ordinance is vald,

MR. DEPUTY-SPEAKER: We are
not concerned about that,

SHRI JANARDHANA POOJARY:
So far as Artitle 14, 19, 21 and 143
are concerned the Supreme Court has
discussed it and il the challenges
%ave heen met by the Supreme Court.
"8ir, when the dicsussion is  going to
take place the Members must keep
this in mind ang they ahould not re-
peat these things. They should not
discuss the merity of the Bill, They
shoula not go to the competence, The
scope of their gpeech is very limiled.

MR. DEPUTY-SPEAKFR: Hon.
Members the rule is vdry tlear and
you can oppose the introduction of
the Bill but I draw yoar attention {0
Rule 72:
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"‘!.t a motion for leave to imtro-
duce g Bill eppotesd the Spesker,

afler permitting, if he thinks #t,
brief statements from the member

who opposes the motian...... b

Therefore, I would very much like
all these 45 mambers will make oaly
brief statements not exceeding three
minuteg. I will not permit long
speeches.

SHRI SONTOSH MOHAN DEV
(Silchar), Sir, the House may even
sit upto 12 O’clock {o finish 1t today.

(Interruptions)

MR. DEPUTY-SPEAKER: Shri Ram-
avatar Shastri.... .

st (WA et o ISTERM
#t, arst 10 fewmrr 7 fam ¢
fegem & e & 2@ e
fer  arfas g wafae f@ e &
7 w fawaw ) w9 939 % o
10 faase % 99 faar § | o od &
g wrar faw & werrar A w0 faw
#f wEr &1 "W |

& A Foag wwm A f
f 26 g =1 ... (wmwend). ..

SHRI SOMNATH CHATTERJEE:
They are creatlng disturbance; guch
distutbahce should not be there.

ME. DEPUTY-SPEAKER: No dis
turbance ghall be there. Order piease.
The Chairman of the House is mak-
ing that request, Mr. Somnath Chst-
tirjee,

S CRHTHT, T 26 WTEr %Y
Trele o & v ey frnw Y segrdw
# &1 & figrgeant & s 3w fwar e
ag aifier w faar fie § doere Wl
T ¥ ¥, I8 swdw ¥ wrE o S
T ¢ 1 ag ATy gEEe ¥ s9 ¥
wTe W vt B 1 (vewwre) whifeg
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A1 TWT T GH G 17 WEw § NowW
£ I o7 T A W TR g
+ft cregafir ofr ¥ werdw ot fwar o
WETRY 7 A T ¥ firg oF ok AT

mﬂmqﬁﬂmm%m
" o ¥ ofig ¥ g e Y et ) w
T it guir¥e w1 qErT & w7 AT
T A FR N am AT R

quere &, @ faggw ®
fey fgegear % s dl o oA &
T oz F A 4 W faw oW AW
Fe& gon § wiaw@ #¥ gra 19 7
g foar @ 1 wfeam Ft €R7 19 4
+ oy g agt & Afoet w1 gEfgTw
W wrow #Y Eaeaar § | (veaE)
T G0 § qgd @sa A7 1 QY
R oW eTU & aga gEifRowe WX
afrmm aamy o wretsy 1 gfaa
Y qavdy oy ¥ P ogwrewst o, e9d
#t A fgwrwe & fo wardy @t 30

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P
VENKATASUBBAIAH): Sir, on a
point or order. When you made your
observations I expected the hon. Mem-
ter to confine to the ruleg and pro-
<edure of the House. But now he 1s
foing into the merits of the case, I
would only make a requesat to you
to tell him that he should confine him-
self to the rule, Sir, we never like
ta interrupt the hon. Member when
he gpeals. But if he transgresses
the fules and provedure, you have to
tlve g definite ruling and you Have to
stop the Member,

SHRI RAMAVATAR SHASTRI: 1|
hAm gquoting the E€onstitution. There-
foré it 1s withih the tudes,

W # anfiar a7 & sfewre fom
oY 8, WY 99 WfEET o o ®
T
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watd wwde  (eadEe) 2%
g o, a8 wgt & 7

oft ereare wvet - oo o 3fy
¥ ag xw W Wyl

W Wy @ 99 ¥ &7
N W g TR § o fae o W
ST gut & 7

ot AR wreAr: 07 S AR
® ¥=HAT grOT |

% ag wg @ w1 far e i Fgrgean
Y af 0 TN FY § ) g ui
owifages aAT # wraR 3T W
frsfy g€ & Wit gfaar ot gafagem
£% qta & wra 9T ¥Anh anf §
i 37 & Areq & & H gaR 4+
giwan 7 w16 T § o 99 & a9y
Y I gFATT FIA WY orewy gy
t ol ag wirwre fggerm & #ome
¥ el gaifagql & Fg gifew
fomr Rk o forg A € g X
aar 1 afs w7 s Al @ ey
;::Tﬁ!ﬁmmmﬂm

[

MR. DEPUTY-SPEAKER: Please be
brief. et your speech be brief.

Wt TmwATw arelt . dfes
I WTY ZHATH &4 G 01 ST wght
§ @ qgfr T oW et weww @
wrat 7 gfwaw wifed oy 3 fo
ey el & araor wre I
wow A wE W e gy
we &1 vfgwiT B nfs e we
% oy et oT TwTy ¥t wE, gIWTT
TC ZATT  RW A€ WYX AT S
a1 WX fo anr & g0 wmm g
wm ¥
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[t rremeare wrelt]

T I 7g & fr x@ W AT
dfaers ox #Od Wi @Y o1 ot ] )
T dfra § afer wra &Y o afee
fae g &, swefvdt staam w1 - g
frcmmE RN NTE R

@ fra R s w748 Fr s wifaeg
¥, wife wx gz e K fe
WY T JETE qT §, GIATT w4 g% &,
A& T qFAA FR g O, IH
HTT T 59 TCE F7 A7 g § a7 fh<
W A F FTAFTA W daq F aw
w8 F1 awa g, w0 wifwer § 7
T gW F@a R A A weraedr &
@t 8, e A @ R R, v ®
wad ur W § A W AN | W
g g7 vy @, afww ol & wE
grry w1 e 78 & 9 T f afvam
& FAFTT BT FT o wdy g W A
g w7 srg wifenn @ 1 o A oare wy
Mwwﬁﬁﬁaﬂtﬁww

@ & o x& awm wdi fwar oo @iig

miferd § [ATsaeT HEEA, TER
Tw Wt o &, Afen g e €, QU
fergema wmwen &, g o s
w gawar 2, fgReEm @ Sy
e gawan @ fe az dfeam ) e
aTer § WX a7 T T afl wuw
T @ ¥ AT B OR afEreE
Y qur i g e L (oqwena). .

TR WETRY H1 AT T | AN e
T 1q §, A wy fier @ &, frvmda
FCRE T W R T & fae
& @A & 1wy A s @a,

W A oW !Rtntnqini
w fewei #Y 3% & forr orware g
- w®E
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Zn oW s qgwiag el off
TRAT-FE WY ¥ 09 WA SE N
aﬁmﬁwﬁtﬁtm«'ﬂmrram
fatr w3

& wrow AWy @ faw ) FEw

g o e ag & frgmmr A qaqn
= R faer ﬁmm%m!xﬁn

T W ¥ gra & 7@ -EEA

SHRI CHITTA BASU (Barasatl):
Sir, I rise to oppose the introdyction
of thig Bill primarily on the ground
of legislative competeace of {his
House. Sir, 1 would urge upon the
Members sitting on the Treasury
Benches that they should have ex-
ercised their conscience if they have
got any. They should also understand
the gpirit of the Constitution of our
country, the traditions we have bullt
up during these years and in the dir-
eclion of preservation and expansion
of democracy.

16 hrs.
4
Sir, as you know, many of the
leaders sitting there were leaders of
earlier days who were very much
determined to oppose the encroach-
ment of the democratic rights of the
people by the British imperialists, You
can remember, Sir, even during the
British deays when the Rowlett Act
was placed, many of the Congress lea-
ders sitting opposite opposed that be~
cause it wag the intention of the Bri-
tish reglme to take away the demoOe ~
cratic right of the people of our coun-
try. I would only urge upon you !0
remember those old days and follow
the footsteps of your leaders who were
very much in the frontlne to fight
against the British Imperialism for
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the preservation of the democratic
rights and also for the expansion of
the democratic rights, Therefore, I
urge upon you to ponder over what
you are going to do and how the de-
mocracy of our country is going to
be in peril

Sir, Article 19 of our Constitution
gives us the Funuamenta]l Right to
form Associations or uynions, I think
a8 a trade union worker, you would
agree with me—I am happy you would
agree with me from the Chair-—that
the right to collective pargaining is
integrally connecteq with the right
1o form associationg or unions. The
Tight to collective bargaining is of
<crucial importance, is of vital impor-
tance, because the pight to collective
bargaining gives certain derivative
right—the right ty strike also. The
right to collective bargining, Sir
you will agree with me and the House
will agree with me, is again integral-
ly and indivisibly linked with the right
to strike. It does not reguire much
argument to explain to the House
that if the Assoelationg or unions
have no right tq strike, their right to
collective bargaining s reduced to
nil, iz reduced to zero, iz nullified, is
negated in all its contents and mean-
ing. The right to strike is a deriv-
ative right of the right to form as-
sociationg and form unlons, which is
guaranteeg under Article 19 of our
Constitution. Therefore Sir, if the
tight to strike is denied, it peans the
right to collective barguining is also
being denied. And if ‘he right to
collective bargaining is denied, then
the right to form associations and
unions _is =also denied. Therefore,
Sir, this Bill which seeks to take
away the right to gtrike, which means
right to strike for enforcing a collec-
tiye bargaining, s a denial of the
right under Article 18(c) as guarante-
ed {in the Constitution of the coun-
try. Therefare, Sir, this House has
got no legislative competence to le-
gialate on this subject which seeks to
ban the strikes, And therefore, this
introductlon i to be opposed, This
i my first argument.

1984 1S—12.
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MR. DEPUTY-SPEAKER: You have
touched on legislative competence,
Now about the constitutional point.

SHRI CHITTA BASU: This Bill

is vlolently inconsistent with certain
lawg existing in our country, passed
by thig Parliament. Certain provi-

sions of this Bill are violently inconsis.
tent with thoge very specific provie
sions of the existing law, viz Indus-
trial Disputes Act, 147 which this
House Mlas passgd.  Industria] Dis-
putes Act, 149 1947 deflas strike In
Section 2(q). I am reading ii;

¢ “strike” means & cessation of work
by a body of persons employed in
any industry acting in combination,
or g concerted refusal or a refusal
under a common understanding, of
any number of persons who are or
have been so employed to continue
to work or to accept employment:”,

This is the definition of strike in the
Industirial Disputes Act. May I
show you the Inconsistency with this,
in the Bil] which is nheing proposed ?
In the new Bill strike has been defined
thug:

* ¥gtrike” means the cessation of
work by 3 body of persons while
employed in any essential ser-
vice....' ",

MR. DEPUTY-SPEAKER: [ think
you are going into the details of the
Bill. You should not go ioto them,

SHRI CHITTA BASU; Thig com-
es under the head legislative compet-
ence. It does come. Yoy lisfen and
then give your ruling, It says in the
new Bill:

* “gtrike™ means the cessation of
work by a body of persons while
employed In any essenfisl service
acting in combination or a congert-
ed refusal or a refusal under a
common understanding of any bume-
ber of persons who ate or have
been so employed to contloue to
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{Shri Chitta Basu]

work or tp accept work assigned,
and Includes—

(i) refusal to work overtime where
such work is necessary for the
maintenance of any essential
service;

(ii) any other conduct which is
likely to result in, or resulits in,
cessation or substantial rvetar-
dation of work in any essential
service;" "

have you appliedq your mind?

MR. DEPUTY-SPEAKER: 1 have
already applied my mind to your
apeech.

SHRI CHITTA BASU: Have you
taken into account the vislent [ncon-
sistency? It is not only incoasisten-
ey. Contradictory orovisions are
there. This Bill provide » definilion
of strike which is completely different
from, and completely rontradictory to
the defini™on of strike as embodied in
the Indusirial Disputes Act, 1647
which is an Act of Parliament, 1
think thig House hag got no legisla-
tive competence to consider this Bill.
(Interrupfion) I am not going into the
meritg of the Bill. You look at Sec-
tion 22  of the Industrial Disputes
Act 1947, This also provides for
the prohlbition of strike, The main
object of the Bill is to prohibit or ban
thy strike. There ig arother provk
sion In tH® Act of Parllament for pro-
hibiting the strike. You should go
through it; youy should take it inte
account. The Home Minister should
pay some attention to this. Section
22 of the Industrial Disputeg Act, 1947
says as follows:

“No person employadq in a publie
utility gervice shall go on strike..”

SHRI SOMNATH CHATTERJEE:

Was this Bill veted by the Law Min-
istry? Otherwise, how so many uncon.
stitutional provisions are there?

SHRI CHITTA BASU: When g
strike can be declared illegal? It
says as follows:
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“(a) Without giving to the em-
ployer notice of sirike, as here-
inafter provided, within six
weeks before sirike; or

(b) within fourteen days of giving
such notice or

(¢) before the expiry of the date
of strike specified in any guch
notice as aforesaid; or

(d) during the pendency of any
conciliation proceedings hefore
a conciliation officer and
seven days after the conclusion
of such proceedings.”

There are specific provisions for pro-
hibiting a strike or declaring a strike
illegal. If you vermit rme, I can
guote what are the penal measures if
somebody takes part in a strike which
15 declared illegal under the Industrial
Disputes Act. But here the process
or the procedure or modality of dec-
laring a strike illegal is very much
extraordinary. It is a blanket right
to ban any strike. Not only ihat,
the Government also proposes to in-
clude the widest variety of working
¢lass enpaged in different lndustries.

The definition of the essential set-
vices and public utility services by
and large is the same in content and
meaning. Would you kindly take
note of it? You kindly see the de-
finition of the public utility servicey
under section 2{n) of the Industiial
Disputes Act.

It is there in Section 2(n), The
deflnition of *'‘essential services” far
exceeded the scope ang coverage of
the public utility services as defined
in the Industrial Disputes Act, The
Government proposes, by this Bill
to have sweeping powers to cover all
industries, not only essential serviced
it includeg the industries covered bY
(d) ang (e) of Section 3 of the In-
dustries (Development and Regula-
tion) Act. They want to have a far
wider scope,

MR. DEPUTY.SPEAKER:
conclude,

Planse



857  Essential Servicex

SHRI CHITTA BASU: It also en-
croaches upon the rights of the State
Legislature of Assam. It is an (n-
fringement upon the State’s rights
mentioned in List II of the Seventh
Schedule of the Constitution. How can
you say, in these conditions, that this
House has got the legizlative power?
That is number one. Secondly, it
takes away one of the Fundamental
Rights guaranteed wunder Article
18(c). It wants to have a blanket
power to have any strike including
in the industries which are mention-
ed in the Industries (Development
and Regulation) Aet. Thirdly, it in-
fringes upon the rights of the States,
ag mentioned in List II of the Seventh
Schedule. Therefore, this House has
no legislative competence to make a
law to consider g Bill of thiz kind.
Before [ conclude, therefore, I want
to say that this Bill js ill-conceived,
it is draconian, it is anti-working class
and anti-democratic. This Bill re-
minds us of British days. (Interrup-
tions)

PROF. K, K, TEWARY (Buxar}:
I am on a point of order. It is speci-
fleally mentioned in the rules  that
when 2 Member opposes a Bill he has
to make a brief statement and not
a long haranggne, This should be fol.
lowed in the case of the Opposition
also, (Interruptions)

AN HON. MEMBER: You
say.

cannot

PROF. K. X TEWARY: ] am sub-
mitting that thiz rule should be ap-
plicable to every Member and he
should not be allowed to make n long
speech. He should conflne himself to
make a brief statement, (Interrup-
tions)

MR, DEPUTY-SPEAKER: You see
Rule 72 and the provise there, which
BAYs—

“Provided that where a motion
is opposed on the ground that the
Bill initlates legislation outside the
legislative competence of the House,
the Speaker may parmit a full dis-
cussion thereon.”
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But 1 will appeal to them not +to
take more {ime,

(Interruptions)

MR. DEPUTY-SPEAKER: 1 will
also appeal to them to respect Rule
72. I will appeal to them not to take
more tima» Mr. Chitta Basu, please
conclude, He is concluding,

SHRL CHITTA BASU: I am going
to conclude Sir. I think the Houae
would agree that this Bill s ill-
conceived, iy Draconian in nature, js
anti~working class, is anti-democra-
tic; it takes away the fundamental
rights of the working claszs of this
country. It js an assault on the demo-
cratic mghts gnd civil liberties of the
entire people. It is a precursor of
emergency days. [t is aimed at gtifl-
ing th# voice of the working class. It
is an attempt to have a dictatorial
regime in our country. It ls an
attempt to destroy and annihilate and
emasculate the working class move-
ment of our country. ‘The working
class o thig country ahall not accept
these things lying low. They will
fight for the democratic rights. They
will fight for the preservation of thelr
civil liberties by shedding the last
drop of their blood. Therefore, I
request the Government that they
should not play with fire. It will be
unwise +to play with fire. The or-
ganised strength of the working class
of our couniry has to be taken pote
of. We know that they can get this
Bil! passed here fh this House be-
cause they have got a brute majority.
But this majority in the House is not
equal to the majority outside. The
majority of the people outside are for
democracy. They are for the preser-
vation of their civil liberties which
they have won after years of struggle.
Therefore, they are not going to give
up their democratic rights and civil
liberties. Therefore, even at this late
sage, I hope good sense would dawn
on them and they will decide to
withdraw this Bl

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, I would expect from
my hon. frlends on the other side
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“[hri Somnath Chatterjoe]

that when we are discussing an lssue
of a momentous nature like this, at
least we ghould get a hearing. On a
mattey like this, we would expect
that there should not be command
performances on that side. Why are
we objecting to this at this stage?
We feel that this is one of the package
measures being introduced in this
country, following the ordinance, to
gell out thls country, it is part of the
selling out of this country to obtain
some munificence from the Inter-
national Monetary Fund. That is one
part. The other part is that this
Government has become gynonymous
with repression and Draconian mea-
sures and our experience ig such that
we cannot but believe that this is part
of 3 measure which iz intended to
denude the people of their minimal
Tights in this country. No other
section, of the people ig the Prime
‘Minister so much afraid of as the
working class of this country. That
is why we have seen how the railway
strike was crushed and the methods
that were adopted. We have seen how
MISA wag used against the working
people of this country. We have seen
how leaders of trade unions were
arrested and put behind the bars
without any trial or chargesheet. We
have seen how the locomen’s agi-
tation was dealt with, We have seen
how the publie sector employees in
Bangalore were dealt with. Recently
we have seen how the LIC employees
were dealt with and how the Supreme
Court orders were violated with im-
punity. And, the Ministers here had
the hardihood to say, “Well we do not
agree with the Supreme Court!”
Therefore, we say that this is not
only a part of sell out of this coun-
try to the IMF, the World Bank but
also thig i3 a part of caleulated at-
tempt which is being meade by the
present Government, as we had seen
prior to 1877 to crush the working
people in this country because she is
afraid of the working people and the
organised sector,

1 know ] cannot question the decl-
sion of the hon. Speaker. But have
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you se¢n the memorandum which has
been issued justifying a shorter period
for circulation of the Bill, It says:

“Consultation with the various
Mintstries and Departments was
also found necesssry so &g to ensure
that services considered essential
for the life of the community are
adequately covered.”

Was the ordinance issued without any
discussion, without any consideration,
without any consultation amongst the
Ministries? We find in the papers
that the Labour Minlstry was not
aware of it. We find that the Home
Ministry does not take responsibility
except the Minister who had to
sponsor it. We find from the papers
that before going to royal wedding,
our Rashtrapatiji was made to sign
op the dotted line in the midnight
because the mid-night maneouvres—
what we have seen in the country,
are the order of the gay.

SHRI RAM SINGH YADAV (Al
war): 'The hon. Member has just
said in his speech that the country
is being sold. This is defamatory not
only to the Members of this House
but to the whole country. Therefore,
under Rule 380, such words which
are defamatory to the whole country
should be expunged.

MR. DEPUTY-SPEAKER: I will go
through the records, If there is any-
thing defamatory I shall expunge
that.

SHRI RAM SINGH YADAY: Rule
380 says:

“If the Speaker is of opinion that
words have been used in debate
which are defamatory or indecant
or unparliamentary or undignified,
he may, in his dieretion, order that
such words be expunged from the
proceedings of the House”

This js defamatory not only to the
Members of the House but to the
whole country, (Interruption)

MR. DEPUTY.SPEAKER: I will go
through the records. (In{erruptions)
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PROF. K.K. TEWARY: The ln-py
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tention is that when an hon. Member |

spenks, he should not make sarcastic
remarks on the Head of the State.
While Mr, Chatterjee was speaking,
he was referring sarcastically to the
Head of the State, the President of
India. That must be expunged.

MR. DEPUTY-SPEAKER: 1 will go
through the records,

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): I
never wanted to raise a point of order
when Mr. Basu was speaking. But
my friend, who claimg himselt to bhe
an eminent lawyer--I also agree
partially not fully—will agree with
me that the scope of the discussion
at this stage will only be to put forth
whether the Bill ig outside the legis-
lative competence of Parliament.

SHRI SOMNATH CHATTERJEE:
I am coming to that.

SHR1 P. SHIV SHANKAR: So far
as this Bill iz concerned, it is govern-
ing mainly by entry 70 of the Union
List. The Supreme Court has also
said that it is within the legislative
competence. What is it then that has
to be argued at this stage? Let them
say that, They camnot go on lecturing
generally. They cannot go on talking
on diverse matters which are foreign
to the scope of rule 72 at this stage,
They can say that when the Bill is
under consideration. If it is within
the legislative competence, then rule
72 is not attracted at all and the
matter ends there. Why should they
Eo on giving detailed lecturez? He is
behaving like a platform speaker...
{Interruptions), The point is whe-
ther it is outside the legislative com-
petence. ., (Interruptions) That |is
why I say under entry 70 and other
entries of the Unlon List, Parliament
has power to make this law. Parlia-
Mment ls framing the law under entry
70 and other entries of the Union

Once that be go, there is no
qQueation of legislative [ncompetence
at all. 8o, what iz the argument that
is being advanced now?

-
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MR. DEPUTY-SPEAKER: Legis-
lative competence and constitutional
propriety. Please gtick to them, When
the consideration of the Bill comes,
you can spsak on the other aspects.

Now speecheg are belng made as
though the Bill has slready been
Introduced.

SHRI SOMNATH CHATTERJEE:
After hearing the lecture of the Law
Minister. ..

SHRI P. SHIV SHANKAR: No

lecture,

SHRI SOMNATH CHATTERJEE:
After hearing the lecture of the hon.
Minister of Law, representing Secun-
derabad, may [ continue, a little more
enlightened by you?

MR. DEPUTY-SPEAKER:
should pe brief.

You

SHRI SOMNATH CHATTERJEE:
The position is this. I wag drawing
your kind atiention to a very impor=
tant part o this Bill, which is sought
to be Introduced, the Memorandum
which has been circulated, to which

have drawn your attention. This s
an admission that there has been no
consultation prior to this, according

to them. The Memorandum further
says:

“Further, a statement of policy
setting out the views of the Govern-
ment on the question of redressal of
the geniine grievances of the work-
ers was also to be finalized.”

This is the application of the mind
given by the Government fo a Bill of
this important nature. This Govern-
ment speak volumes about the primary
of the Directiveg Principles in this
country, They say that the Funda-
mental Rights must subserve to the
Directive Principles of State Policy in
this country, that Part IV must pre-
dominate over Part IIT of the Const-
tution,

s

What does part IV sgay? It BAYEL;

“The State shall strive to pro-
mote the welfare of the pecple by
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securing and protecting as effecti-
wvely as it may a social order in
‘which justice, social economic and
political, shall inform all the insti-
tutions of ithe national life.”

You are taking away the worker's
right of agitation and demonstration
and strike which the workers have
earned after years and years of strug-
gle, after giving their blood, sweat and
toil, Is this the way of securing and
protecting a social order, in which
Jjustice, social, economic and political
shall be enshrined? Article 38(2)
SsaYs:

“The State shall, in particular,
strive to minimise the imequalities
in income, and edeavour to elimi-
nate inequalities in staus, facilities
and opportunities, not only amongst
individuals but also amongst groups
of people residing in different areas
or engaged in different voecations.”

What is happening is that they want
to perpetuate the inequalities in in-
come, the inequalities in status, When
inflation is raging in the country,
when the purchasing power of the
rupee is going down and the people’s
misery is maximising every day, when
the consumer price index is going
higher and higher, when the rich
people are making more money, they
are going to perpetuate this inequality
in income and the inequality in status
s (Interruptions).

Kindly read article 43-A of the
Constitution, which was introduced
during the Emergency by the Forty-
second Amendment. It reads:

“The State shall take steps, by
suitable legislation or in any other
way, to secure the participation of
workers in the management of
undertakings,  establishments or
ather organisations engaged in any
industry.”

When the Directive Principles of
State Policy demand that Bills be
introduced to give the workers right
of particlpation in the management,
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by thig Bill you are making them-
slaves of the rich people, making them
bonded labour of the big sharks the
monopolists and black marketeers in
this country, This is an open violation
of the Directive Principles of State
Policy. I know the hon. Minister will
say that the courts cannot enforce
it. That seems to be your safeguard,
Your safety valve But article 14 of
the Comstitution is enforceable by
courts and that is the equality clause
in this country,

Kindly read clause 3 of this Bill.
It leaves to the Central Government
the power to decide in public interest
to issue orders banning a strike. What
is the object of thig Bill?

MR, DEPUTY-SPEAKER: You are
going into the details,

SHRI SOMNATH CHATTERJEE:
Kindly see the Presmble, This is a
very important matter,

MR. DEPUTY-SPEAKER: But you
are going into the details of the Bill

(Interruptiong)

€HR] SOMNATH CHATTERJEE:
I am reading the Preamble. Kindly
see the Preamble of the Bill which
says:

‘“to provide for the maintenance
of certain essential services and the
normal life of the cormmunity.”

Where are the guidelines? What is
the object of thjs statute? What would
be the nexus? How the 'courty will
decide public interest in this? No
reasons are to be recorded and no
reasons are to be disclosed. Therefore,
it violates openly Article 14 of the
Counstitution.

Kindly see the definition of *strike”,
You have been, and I hope you still
are, in the trade union mowemernt in
this country, Don‘t you feel unhappy
that today the minimum rights of the
workers are taken away and how the
definition of “strike“ has been enlarg-
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‘ed to cover any type of activity?
¥indly see the definition of “strike*.
It includes “refusal to work overtime
where such work ig necessary for the
meintenance of any essential service.”
Who will decide what is necessary?
Who will decide by whom this work
has to be done? It jsz not stated. There
are no guidelines and there is no
indication, Nothing has been indicat-
ed, I have to work overlime, but
who will decide? I do not know, Is
there any indication, any time limit
or any other limit has been provided?
Nothing is indicated.

Kindly see clause 2(b) (li) which
8ays: _

“any other conduct which is
likely to result in, or results in,
sessation or  substantial retarda-
tion of work in any essential
serivce.”

What is this‘ substantial retardation of
work? On these matters nothing is
said in this Bill.

We are not going into the merits of
the Bill, we have got many things to
say on the merits, which we will say
at the appropriate time if this Bill is
introduced ultimately.

SHRI P. SHIV SHANKAR: There
is nothing new about them,

(Interruplions)

SHRI SOMNATH CHATTERJEE:
At least, I think the hon, Minister for
Parliamentary Affairs has got no
voice in this House so far as voting is
cancerned, We cannot recognuise him
<therwise,

MR. DEPUTY-SPEAKER: There-
for, you are assured, the Bill is going
10 be discussed in this House,

SHRI SOMNATH CHATTERJEE:
That is why I said, ‘if this is ulfimateé-
1y introduced’. To that, our venersble
Minister laughs.

I am submitting that these are noth-
‘ing but arbitrary provision included in
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the Bill without any guidelines, with~
ouwt any indicatién, without any sta-
tutory provision which can be looked
into for the purpose of finding out
the basis for its application. I submit
that this is not only a draconian and
black Bill, but this is a direct attack
on the working class of this country
which hag suffered under the weight
of problems and hindcaps. And I
submit that this is nothing but an
affront to the Constitution and rape
on the Constitution and this House
should not be a party to this Bill and
so I object to the introduction of this
Bill.
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SHRI N, K. SHEJTWALKAR (Gwal-
ior): I oppose the introduction. It is
true that scope ig very limited and
only on the basis of legislative com-
potency I cando s0, At the same time
I must also express my views regard-
ing the draconian measures which are
bedng adopted Basically the rights
have been granted under the Consti-
tution to a labourer and to the labour
organisations giving them a right to
bave strike. As was read out they
are prepared to have a share in the
management, How is it that one fine
night they came to a different con-
clusion—if labourers are given further
right, it will affect production of the
whole country and for getting more
production they must take away the

rights of strike and all other activi-
ties?

Basicelly, T must say, it is a per-
verse approach. It was tried earlier
also and it brought no fruit, By sup-
pressing or by taking all these swe-
eping powers and compelling the wor-
kers to work, I am afraid, the Cove
ernment does not want to under-
stand the psychology of workes.
Whether the mill-owners or those
who are on the other side are going to
be benefiteaq or not is a differ-
ent point. How can this measure

in more production?
Thet ig the point. I feel, honestly,
this is just going the reverse way.
Therefore, 1 oppose the introduction
of the Bill

PROF. MADHU DANDAVATE
(Rajapur): Mr.  Deputy-Speaker,
Sir, I do not want to take much time.
I only wish to draw Yyour sttention
to the fact that in Part IIT of the
Constituion oy Fundamental Rights,
article 13(2) says:

“The State shal] not make any
law which takes away or abridges
the rights conferred by this Part and
any law made in contravention of
this clause shall, to the extent of
contravention, be void.”
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I Yeel, article 13(I) controly article
19 in which 19(1) cieacly swys that
one of the fundamentay righty ig ‘“4to
form associations oy unions”, This
right is mot an abstract right. One
forms “associations or unions”, not.
some sory of gocial clube, for bar-
gaining purposes. These unfons are
bargaining agents end they are sup-
posed to carry on struggles of the
working class, If they are robbed of
their right to carry on struggles of
the working clags, ih that case, the
right tg form uniong becomes a
meaningful right. Therefore, it ia a
corollary of the fundamenta) right.
Once a fundamenta) right is guaran-
teed by the Constitution, the right to
carry on legitimate activities of un-
ions, it algp becomes g fundamental
right as g natura] corollary. There-
fore, even when that right jg taken
away, the fundamental right is en-
croached upon and article 13(2) is
atiracted and, tp that extenmt, I feel
that thig particular Bill will be com-
pletely outside the legislative com-
petence wmndy therefiore, T challenge
the Bill on that ground.
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# ux af &1 darfus afgary fger
#* gn aff faar gafwe & wdd
7@t 3am g wfzfew 43 W
43(7) g9 wwT §

“43. The State shall endeavour
to secure, by suitable legislation or
economic organisation or in any
other way, to all workers, agricul~
4ural, jndustria] or otherwise, work,
« living wage, conditiong of work
ensuring a decent standard of life
ang ful] enjoyment of leisure and
socia] ang cultural oppartunities
and, in particular, the State shall
endegavour tp promote cottage In-
dustries on an individual or co-
operutive basis in rural areas.”

“48a, The State shall take steps, by

14

suitable legislation or in any other
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way, to gecure the participation of
workers in the management of un-
dertakings, establishments or other
orgenisationy engaged in any in-
dustry.”
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SHRI TRIDIB CHAUDHURY (Ber-
hampore): Sir, it is not necessary
for me to make a long speech, The
working clasy of this country and
the organized sections of the trade
union movement al] over India have
expressed their opposition to this mea-
sure, this black measure, the ESMO
‘which {5 now being replaced hy the
Bij] which the hon. Minister has s0-
ught tg introeduce, There ig little
doubt about the fact that this iy an
wtrociously arbitrary measure which
gives power to the Government to
intervene in labour relations parti-
cularly with regarq to their right to
strike whenever they choose, What
has been mosy disturbing is that,
gin¢ce this Government came beck o
power, since the last 21 months, it
has compietely failed to evolve a
meaningful ang purpossefu]l jodus-
trial lebour relations poliey, They
have besn TtRumerous Conferences
called by the Uniom Labour Minister
and attended by various State Lab-
our Ministers in which platitudes ab-
out amending the Industria) Relations
Act, about giving right to workerg to
partitipate in the maenagement, abeut
amending and updating minimum
wagey under the Minimum Wages
Act, etc, were repeated, but  uptill
now nothing hag been done. Ip the
lagf one year or more, the soaring
price jevel, the inflationary condi~
tions, have rapidly eroded the resl
income of the people, and plearly in
the background of this failure of the
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Government to give them gny relief
and being afraid of the natura) re-
actiong of the working people agsinst
the sharp deterioration in their
standarg of living, now feel
that the working class ig bound to
rise in protest. That is why they are
bringing thig Bill ag 5 pre-emptive
measure. S0, there ¢an be no doubt
about the faci that this measure takes
away one of the cherished rights of
the working clasg and in that sense,
it is thoroughly an anti-democratic
measure, o black measure. There-
fore, Sir, I oppose the introduction of
the Bill.

MR. DEPUTY-SPEAKER: Mr.
Unnikrishnan, He ig absent. Mr, A.
K. Roy.

SHRI A. K. ROY (Dhanbad). Sir,
while framing the rules, particularly
when rule 72 wag put, nobody anti-
cipated that the future Government
woulq come out with such & mons-
trous Bill. That ig why, legislative
competence, ang such polite and pre-
cise terms were there. Actually, this
Bill is g plain war on the workers.

Regarding Constitutional propriety
and justiciability, 1 woulq like to
add that this House iz not simply a
court. Heye we have to dem] not only
with justiciability end legality but
also with justiflability, Also we have
to create some goog precedents,

17.hrs,

This Bil] derivey its main streagth
from g Supreme Court judgement in
1962 on some Bank Employees' As-
sociation case; there it was decided
ang the Supreme Court hag observed
that the right to make assocision,
the right to form a union, which is
covered by 19(1) () of the Consti-
tution, 1s a Fundamental Right.
But that does not automatically ex-
tend to the right to bargain and right
to strike. So, the Supreme Court,
in its wisdom, is very correct in
propounding the theory that ihe right.
to strike is not a fundaments] right.
but it is definitely an important
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right, In this way, you can, argue
and the govarnment can argue that
right ty, vote is also not p funda-
mental right end tomorrow they
may come out with a Bill to defra-~
nchise the people on the argument
that thig parilament has got the le-
glalative competenice to defranchise
vou becaupe the right to vote does
not come under the Fundamental
Rights, In this way, if we argue, it
is a legislative way of thinking. But
actually what is the fact? What is
the picture? What i3 the morality?
What is the mora] stake of this Go-
vernment to come out with thig Bill?
In one breath they are saying that
there is no question of industrial in-
security ang corruption is increasing
and not gnly that, the manday lost
iz on the decrease and with the same
voice they apre coming gut not only
with a Bill but with an ordinance.
Thig ig nothing but an ahuse of the
high office of President. They are
very touchy when our esteemed com-
rade, Mr. Somnath Chatterjee said
that the President was made to gign
on the dotted line. I would like to
know what wag the urgency of pro-
mulgating thig ordinance in the mid-
night of 28th July? Can anybody
argue and justify the suddenness and
urgency which led to the President
signing the ordipance?

SHRI JANARDHANA POOJARY:
On a point of order, Sir. Rule 352
says that a member while speaking,
shall not use his right of speech for
the purpose of obstructing the business
of the House. It also says that the
Member shall not use the President's
name for the purpose of influencing
the debate. The rule is very clear. He
canhot make any reference to the Pre-
sident.

MR. DEPUTY-SPEAKER: I have al-
ready said that I will go through the
records. When It was raised by an-
other hon. Member, I have already said
that I will go through the records.

SHRI A. K, ROY: I zay that every
action of the executlve is open to the
sctutiny of this sovereign House.
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I would like to tell, oot only that,
we are creating a bad precedent. It
{s such a bad law and the Bill has been
80 badly drafted and you will see here
the jurisdiction is blurred between this
Act and the Industrlal Disputes Act.
It does not negate the Industrial Dis-
putes Act. That is one thing. But it
is not eclluding but it is colliding some-
where and it is blurring in another
place. You might have been the pemal
provisions. I may point out the penal
provisions. ‘They are clauses 4, 5, 6,
7. 8 and 9. Omne is that if somebody
Is found indulging in or instlgating any
illegal strike or lock-out, he would be
punished with such and such imprison-
ment and fine. The same provision is
alsp there in the Industrial D.sputes
Act. The Industrial Disputes Act In
Articles 26 and 27 say that if some-
body is found and proved to have par-
ticipated in or instigated any ilegal
strike or lock-put or something like
that they would also be punished In
some cases, who is the deciding autho-
rity? The jurisdiction o the Industrial
Disputes Act in deciding whether the
strike is legal or illegal is colliding with
the jurisdiction of the central Act and
there {3 no clear demarcation bhetween
the two., You know the Article 20 (1)
and (2) say that no person can be
charged at the same time or the same
thing by two independent authorities.
Here they are just creating {wo inde-
pendent authorities, I would like to
know how the Government in practice
{s go'ng to demarcate the operation.
Either you could have done one thing,
You could have amended the.Industrial
Disputes Act. After all what have yon
done? You have only enlarged and
you have only given the definition of
the Essential Services..a long list.
They could have easlly included that
within the public utility service and
you could have amended the provie
sions of Articles 24 and 27 by increas
ing the quantum of punishment also
from one month to one year or from
six monthg to two years or even to ten
years,

After uli the working class are not
living in your merey, The know how to
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fight or thelr right to sirike or even
the right to live. They do not want
your mercy. You could negate the
Industrial Dispuies Act and hell with
it. We are in a new dynamic era and
we are seeing the Essential Services
Maintenance Bill 1981. The days of
1947—Industrial Disputeg are gone.
This not only infringes or cripples the
working-class but this has crippled the
fundamental rights and, in a round-
about way, it has also crippled the La-~
bour Pepartment,

SHRI JANARDHANA POOJARY:
On a point of order.

MR. DEPUTY-SPEAKER: Mr. Roy,
please sit down. He is on a point of
order. I must hear him.

SHRI JANARDHANA POOQJARY:
I am on & point of order under Rule
356. It says.

“The Speaker, after having called
the attention of the House to the
conduct of a Member who persists
in [rrelevance or in tedicus repeti.
tion either of hig own arguments or
of the arguments used by other mem-
bers in debate, may direct him to
discontinue his speech.”

Here we have been hearing the repeti-
tion of the fundamental rights. These
have been discussed by so many Memo-
bers, I request that you can curb that.
What is wrong in avoiding the repeti-
tion?

MR. DEPUTY-SPEAKER: Why can't
you request him? I say that the ruling
party has no time to speak on this.
They cannot obpose it.

SHRI A. K. ROY: I am sorry. I
shall not take time. I feel unhappy
here. I would like f{o remind you as
also the hon. Member who spoke just
now that there is something wrong
with his seat. I say that this iz not
only curtailing the rights of the work-
fng-class but it also cripples the rights
of the Labour Ministry to come out
with a labour legislatfon. This Bill takes
away the rights of the working-class.
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Also it takes away the right of the
Labour Ministry.

MR. DEPUTY-SPEAKER: If the La-
bour Minister introducesg the Bill, you
won't oppose.

SHRI A, K. ROY: No, Sir. This is
an atrocity committed on the working
class as also on the Labour Depart-
ment and the Labour Minister. My
friend, Shrimati Ram Dulari Sinha,
will join me in this to fight for the
r.ght of the working-ciass,

MR, DEPUTY-SPEAKER: So, you
oppose the introduction of the Bill.

SHRI A, K. ROY: That is the difft-
cully. Why I oppose this is because
of this.

MR. DEPUTY-SPEAKER: Yours
will be the last sentence.

SHRI A. XK. ROY: Sir, we are ap-
proaching the day when the Labour
Ministry would be a wing or a part of
the Home Ministry. It would be a hor«
rible thing, Everywhere t#  police-
men would be in charge of concilia-
tion; there will be no conciliation at
all, The policeman who has been en-
trusted with the job will be saying
that some one is instigating.

MR. DEPUTY-SPEAKER: Now, you
are going into the details of the Bill

SHRI A. K, ROY: Therefore, I op-
pose the introduction of this Bill be«
cause this takes away some of the pre-
cious rights of the working-class peo-
ple. Not only that. The aim is to
make the Labour Ministry and the Min-
ister as a part of the Home Ministry
This hag come as a threat and the Bill
aims at terrorising the working-class
and, in thig context, I say they are out
to fight this Government which is pur-
guing the policy of anti-people and
anti-working-class.

MR. DEPUTY-SPEAKER: Hon.
Members you aiready ¥mow that there
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are 43 Members to speak. I had con-
sultations with leaders of some Oppo-
sition parties, You may bave a long
speech when the Bill iy introduced, Al-
ready we have taken one and a hall

hours to two hours. [ have already .

celled the leaders of all parties whose
names had been given. Therefore, I
want your guidance. I do not want to
take up the point of majority or mino-
rity. So, I will call each Member and
you will get up and say: You opnose
the introduction of the Bill,

SOME HON. MEMBERS; No. You
give three minutes each Member,

MR. DEPUTY-SFEAKER: You must
help me. It is a very important Bill

and, as such, I want to take your opi-
nion.

SHRI INDRAJIT GUPTA (Basirhat):
How many are left?

MR. DEPUTY-SPEAKER: Thirty. I
hope you will agree to serond mem-
ber from the same party.

{Interruptions)

MR. DEPUTY-SPEAKER: You must
also help. Shri Niren Ghosh second
from the CPI(M).

SHRI NIREN GHOSH (Dum Dum):
Sir, this Bill seeks to usher in Emer-
gency without declaration of Emer-
gency. This Bill, as has already heen
said, is placed at foreign dictation es-
Declxlly IMF and World Bank. This
Bill is not only anti-working class and
anti-democratic in nature but also it
is directed against the entire people of
India. This Bill js anti-India. By such
measures they are only losing the sup-
port of the masses. They are caught
in the maelstrom of a deep erisis In
which they have nothing to offer to
the people of the country except bul-
lets, black laws, shootings and Killings.
While they have nothing to offer to
the people they offer everything to the
monopolistic class. How is it that with-
in 8 years the assets of Tata and Blrla
have gont up hy more than Rs. 500
crores each?
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MR. DEPUTY-SPEAKER. R
crores,

SHRI NIREN GHOSH: 1 sald, Ra.
500 crores in each case. Will the Gov-
ernment take away this money? Ne.
ver. The monopolists have been given
a hike by means of increase in petro~
leum prices in fertilizer prices and so
on so that they can make any amount
of money in every possible way. ¥ou
cannot stop them. You will never do
that hecause you are their servants.
The Government is only trying to erush
the working class because it ig the only
organised force whom you are afraid
of. It is the patriotic duty of the wor-
kers and the pecple of India to rise
in revolt against this state of affairs.
I want to wam this Government that
there have been general strikes and
hartals already and tomorrow there
will be g strike and a hartal in Ben-
gal. Later on, it will be there in Ma-
harashtra; then other Stateg will fol-
low. There will be an All India Ge-
neral Strike also. This measure is
against the working class. The time
has come when It i3 the duty of the
working class to rise in revolt, to car-
ry on the struggle to the better end
and never rest till th goal i® rachd.
They will never rest till the goal is
achieved, till this state of affairs is coma
pletely erased from India and this Gov-
ernment is pushed aside and thrown
out,

SHRI GEORGE FERNANDES (Mu-
zaffarpur): I shall not deal with the
Constitutional points raised by
some other hon. Members. I will deal
with three points only, One is the mo-~
tive of the Government in bringing for-
ward this Bill It is 6 weeks since the
ordinance was promulgated. I would
like to hear from the Home Minister
whether he has had any occasion to
use this ordinance, to uge any of the
powers made available t9 Govern-
ment under this ordinance, in the last
6 weeks. Sir, during the last 8 weeks
there was no emergent need for
them to use the powers made avail-
able tp them under this ordinance.
That belng so, this ordinance was not
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really junstified, (Interrwption) You
have a different law in Assam, I
hope hon Members educate themsel-
ves before they interrupt me,
You get an ordinance on the 26th
of July. Ordinace making powers
are available in very extraordinary
cireumstances and extraordinary sit-
uations. Parliament wag due to meet
on the 17th of August, even tihough
you may not have made a formal
announcement about it, When you
went to the President asking for
these extraordinary powers, one
would have thought that there might
have been really urgent compelling
reasons why you were doing it, If
you had no occasion to use this law,
it means, this law was not related
to a situation that ‘was prevailing and
that ‘is’ prevailing in the country.
Sir, I will not now go into statistics,
I will deal with these points when we
coma to the merits of the Bill and
when we take up the Bill for discus.
sion. But at thig Introduction stage,
1 wish to point out first of all that
vour motives are suspect: you never
had any need to use it so far. In
otherwords, there has been no situa-
tion in the country which warranted
such a law at the present moment,
This is my Arst submission:

The second point I want to make
iz the very cavalier manner in which
this Ordinace was promulgated and
now this Bill hag been brought for-
ward. 8Sir, I raised a point of order,
You ruled that out without hearing
my point of order. Now under Rule
18 (a), (b), the hon, Speaker could
have given permission. But please
go through this Statement which the
Home Minister has given to the
Speaker. Should this House be trea-
ted in such a cavaliep fashion? Are
we expected to swallow  the atate-
ment of the Home Minister mention-
ed in this sheet of paper? And it all
started from the day the Ordinance
wag promulgated and ther wag a
demonstration  outside the Prime
Minister’s house to welcome this
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ordinance. Thiy is what 1 wag toid,
What did the Prime Minister say?
Now, because somebody apparently
made a grievance, besideg there are
grievances made by trade uniong and
others who commented on this Bill
that this is an atach on the working
people and the empioyerg could go
scot-free, what about lock-outy and
ley offs? Thesee points were made.
And thn in the next moraing news-
papers we saw those bold headlines
of the Prime Minister telling us that
the lock out are covered and the lay
offs are covered, I went through the
whole ordinance all over again,

SHRI INDRAJIT GUPTA: With the
magnifying glass?

SHRI GEORGE FERNANDES: The
Speaker did not gend me & magni=
fving glass, Certainly I would have
gone through this ordinance with the
magnifying glass, but he dig not. So, ,
I have gone throygh the ordinace all
over ggain, May Dbe somewhere we
have slipped. After all the Prime
Minister  the all-knowing, the
ail-wise the all-powerful the whole
Government of India’s para-
phernalias are at her disposal,
should knew better. So 1 accepted
her statement and went through to
find that theére was no such  pro-
vision at all and the Prime Minister
of India was making 2 statement
which was broadeast by the entire
media in this country, bold headlines
in the newspapers in thig country that
the lock-outs ang lay-offs are cover-
ed. This again shows the lackadalsi-
cal manner, the cavalisr fashion in
which the law was in the first pisee
brought forward in the form of an
Ordinance and subsequently bejog
treated by the Home Minister through
this statement. What does the state-
ment contain? What do you say if the
statement? Sir it is one of the most
absurd statements which could have
been made by seeking exemption
under rule 18(b). Further, I would
like to quote the Home Minister;



‘483 Esgential Services

[Shri George Fernandes]

“Further, 5 statement of policy
setting out the views of the Gove-
rnment on the question of reidres-
sal of the genuine grievances of the
workers was also 0 be finalised.

Read this statement which ig a very
-very loaded statement,

“A statement of policy setting
out the views of the Government
on the question of reddressal of the
genuine grievances of the workers
was to be finalised”,

Have they been finalised? In other
‘words, are you trying to tell ug that
after being in power for 20 years,
you dor® have a machinery to deal
with the genuine grievances of the
-workers? Is that what you are trying
to tell us through this statement which
you sought exemption under Rule 1%

(a).

You did not give us the lay-offs
in time. And then you give this exe-
cuse. Did he tell us, Mr, Deputy-
Speaker? Certain impeortant changes
rlating to prohibition of lock-outs and
lay-offs in Essential servies had
been incorporated. What are those
great changes? Those silly clauses, Se-
ction 8 and Section 9, power to pro-
hibit lock-outs, power to prohibit lay-
offs have been included. May be a
Jjunior clerk in the Home Ministry is
capable of writing this in 10 minutes,

SHRI INDRAJIT GUPTA; No¢{ in
the Home Ministry,

SHRI GEORGE FERNANDES: Al
right. A senior clerk in the Home
Ministry and junior clerk in the Lab-
our Ministry are capable of writing
these sentences in 5 or 10 minutes.
And you are trying to tell us through
thiz piece of paper that you are sore-
thing very profound and if vou are
all that profound, before you came
out this draconian piece of legisla-
tion, why did you not go through the
ramifications about the lock-outs since
Youy Prime Minster herself came out
by saying that “we have glready in-
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cludey lock-cutg and lwy-offs”. 'Why
did you not at least from that day
onwards, for any other reasons, try
to save her face? Why did you try
to take Parliament for a ride? To
what extent Mr. Deputy-Speaker Sir,
again what lackadaisical and cavaller
manier are you tresting the law?

The third and the last point iz the
most important one, You are today
bringing forward the legislation Mr.
Home Minister, I am sorry, Sir, the
Home Minister is not here. His De~
puty is not here, Then What is the
use of the rest of you being here?
There must be somebedy represen-
ting th Home Ministry here,

MR. DEPUTY-SPEAKER: He i8
coming,

SHRI GEORGE FERNANDES :
What is the use of bringing forward
a law that you are not in a position
to .implement? Do you really bel-
ieve that you will be able to imple-
ment thig law? Sir, the former Chief
Minister of Maharashtra, my friend,
Hor¥ole Mr, Vasant Dada Patil is
here, He will remeber  this. In
Mzharashtre some years ago, they
brought forward s law of thiz nature,
They enacted a legislation of this
nature and said anybody going on
strike will be arrested; anybody sup-
porting the strike will be jailed. It
wag something similar to this, nnt so
draconian perhaps, not such a sum-
mary trial perhaps but they brought
forward some such a legislation to
deal with the State Governpment
employees, who were going on strike.
The State Government employees
went on the strike. They could not
arrest one man, We organiseq in the
whole of Maharashtra, Hundreds of
thousands of workerg who contribu-
ted one rupee each pinned a badge
on theip shirt front saying I  have
contributed one rupee in support of
the State Government employees
strike’. They could not touch a man,
Sir. And 1 assure the Home Minis-
ter, you may transfer industrial rela-
tions from the Labour Ministry +to
the police constable. This ig what
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you are trying to do. But I can
assure you not merely because the
policemen have their own problem,
the policemer, themselves are  fight-
ing not merely because of that, your

+ Presence wil 1be inadequate, I can

" asure you all your police force will
be inadequate if at all you think in
termg of implementing this law.
Therefore, Sir, a law that cannot be
implemented should not be introdu-
ced because it will not only bring
the law itelf into disrepute. It will
also bring those who are trylng to
introduce this law, those who on the
strength of their brute majority are
going to pass this brutish law, into
disrepute, assuming there is  some-

, thing more left to bring them to dis-
repute.

*SHRI R. K. MHALGI {Thane): Mr.
Deputy Speaker_ Sir, I rise to strongly
oppose the introduction of the Essen-
tial Services Maintenance BiIl. There
are 1.5 lakh industrial workers in my
constituency and I and my constit-
uents gppose this measure tooth and
nail on the following grounds:

.The workers earned their rights
after fighting many a gstrupgle. Acts

« like Industrial Dispute Act gave some
privileges to the workers which are
taken away by Section 12 of this Bill,
No worker would be prepareq to lose
hig legitimate rights. I oppose the
introduction of thig Bill as it is an
anti-labour bill,
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The deflnitions of ‘Essential Ser.
vice’ and 'Overtime® given in ‘he Bill
are far-fetched. They are extra con-
stitutional, The Parliament iy en-
titled to declare any service which ig
within ifg legislative competence 24
essential and ban  strike therein
Out of 210 subjects included in the
7th Schedule of the Gonstitution, Un-
ion, Concurrent and State List, Par-
liament can legislate on 144 subjects,
The Government can declare many
services as essential ones and  ban
strikes. Thiy amounts to  excessive
delegation and not formal’ or ‘norma.®
as pointed out in the memorandum
of delegation,

According to the provision of the

" Bill if a worker refuses to do over-

time work owing to hizg  domestic
difficulty or ili-health, it would be
presumed that the worker i3 on
strike. Thus, the excessive scope of
definition of these terms will .ertain-
Iy crush the entire labour movement
in our country depriving them of theip
basic rights,

Siy the Home Minister cannot clairn
that the ordinance had (o be promul-
gated as there wag industrial unrest
which urgently demanded such a
step. A statement releaseg by 1the
Home Minstry gives the following
figures of strikes and stoppage of
work during the last three years
which prove that the number of atri-
kes has come down and industrial
relations are improving,

Year Strikers Stoppage of work

Y 1978 2119 1980=aJanuary to March 840
1979 1336 1981 — dio—~ 340
1980 Bag

*The ariginal speech was delivered in Marathi.

1883 1813
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In the recent interview on T, V, the
hon, Home Minster confirmed :hat the
state of industrial relations was imp-
roving. It i5 a paradox that ua the
one hang you announce indusirial re-
iations to have improved and on the
other, you come out with such a drac-
onian measure, By passing this legis-
iation thr Government wants tp arm
itself for teking stpes regarding wage-
freeze and bonus, Therefore, I opp-
ove the Introduction of this Bill, with
‘all the force at my command.

SHRI INDRAJIT GUPTA. (Bashir-
hat): Out of consideration for your,
Sir, 1 will be brief, and I will not re-
pea; the points which have been
coveraq already.

My first point ig that if thls Bill, or
in fact any Bill brought in this House
in consequence of an Ordinance, it
should not be different from the
Ordinance. It should not pascially be
in conflict with the Ordinance, Here,
we have an Ordiance promulgated on
July 27; and now we have a Bill, The
two are different in two basic respects.
Such a thing 1 have not seen before
in this House. The point has already
been made by Mr. George Fernandes
that when an Ordinance g promulg-
ated, we presume that such an im-
portant matter as an Ordinance 1s
promulgated after due consideration,
ang that Government must have glven
its mind tq it serlously, That
Ordinance. ag you all know, had no
mention of anything in it excapt the
strikes. Ii was only a plain and
glmple 100 per cent anti-strike mea-
gure, Angd then the Prime Minister
was either ignorant sbout it or did
not read it or did not know its con-
tentg or wag misled by one or more
of her colleagues. She spllt the
beany, Sir. Let the rat out of the bag
Wy making that public etatement that
no, no. it covereq evervthing it cover-
ed not only strikes but lock-outs and
lay-off also. There wag not a zingle
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word about the lock-out and lay-off
or anything "in the Ordinance. It is
an extraordinary state of affairs,

Now you have brought forward a
Bill which is an after-thought.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): I am on 4 point of order,
Suppose in any factory strike is de-
clared and that strike continuey for
30 days or 40 days or 60 lays, What
is the consequence out of this strike?
It is the lock-sut?

(Interruptions)

MR. DEPUTY-SPEAKER: He has
put some life in thjs discussion. Mr.
Mallikarjun has helped you, He will
reply to it.

SHRI INDRAJIT GUPTA: The can-
cern which they had expresseq was
for maintenance, uninterrupted main-
tenance of supply of essential services
and goods, which is apparently what
they were worried about, But at the
time of promulgating the Ordinance,
the only aspect of interruption of
production or supply that wag there
in their head was the strike by the
workers; nothing else. Ewverybody
else whg is responsible for disclocat-
ing and sabotaging production in this‘,,
country, whqo are their friends, they '
forget about it; and later on its was
an embarrassing position, The whole
country was gaying, what is this one
sided attack on the workers?

Now we have been presented with
this Bil] in which another clause has
been added about the jock-out and
lay-off. They did not have the time
to deflne in this Bill what is lock-out
and what ig lay-off? Qf course, they
wil] say that the same deflnition
which is there in the Industial Dis-
putes Act will also apply here, But,
in the case of gtrike, they have taken
the trouble to define it: it means
everything including refusal to work,
over-time and all that. But then in
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such & murry, they had no time to
define in any ¢lause what is the mean-
ing of lock-out, what js the meaning
of lay-off: gnd apart from the defini-
tion, there i8 not €¢ven a mention of
another thing which is known as
closure. I dg not know what ig the
use of gaying these things, addressing
these remarks to Shri Zail Singh. This
is not hig fleld, But since they have
decided that this sould not be basi-
eslly a lsbour Bill but a police Bill,
therefore, he is unfortunafely here
_supposed to pilot this Bill. There is
such a thing as clasure, I would like
to ask my young friend, Mr, Mallik-
arjun, when a closure goes op for 30
days, 60 days, 365 days and 720 days,
what is the conclusion of that? Is
that not &ny dislocation of supply of
goods and services?

The other days, last week, you had
passed g Bill here tasking over the
Dalmia Cement Factory in Dadri in
Haryana belonging to Dalmia. They
cannot be kigked around the way the
workers can he kickeq around. So,
Dulmiy closed down that cement fac-
tory in March 1980, It was not a
lock-out; it was g closure. A notice
was put up “closure”—thiy mill will
not run any more, I think cement is
an essential cornimedjty in this coun-
try. We are talking about it every
day here, From Mearch 1880 to now,
August 1981 the mighty Dalmiag kept
that cement factory closed, the wor-
kers ang their families starving on the
streets but, mobody here bothered
about it for so long. Then, becatise
cement ig in shory supply, and there is
a black market, I am glad at yast they
decided ty take ogver the mill. But
what happen tg the Dalmias? Do they
suffer? Have they been punished in
any way?

In thi; Bill, any Policeman-—any
Foliceman, it does not even say that
it should be a Policeman not below
a certain rank, any Policeman a cons-
table—~without any proof, without any
evidence, merely on suspicion, he can
arrest, A Polce constable, on sugpi-
¢ion cgp arrest We all kngw the level
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of intelligence gnd intellectual ability
of many constable in thiy country, [
do not want to mean any affront to
them but we are se¢ing how they are
beliaving all over the place. The
moment, he suspects or thinks that I
am ding something against the law, he
can arrest me. And then g summary
court will be set up immediately to
sentence me, to send me to jail whit-
ever it is. Of course, this is a Police
legislation, It is not a labour jegis-
lation at all. ¥t is a Police legislation.
1 want to say that this Statement of
Objects and Reasonz which should
hrive some coriformity, it begina by
saying, I am quoting—

“There have been certain dis-
guieting trends likely to affect the
maintenance of essential services.:”

Therefore, “it was considered necde-
sarry..." Certain ‘disquieting trends’:
“trends’; ‘likely to affect'!

What are those What were those
trends which were so disqyieting
which upset them 3o much that in the
middle of the night made them pro-
muigate this Ordinance. They could
not wait for Parliament to assemble
And, as Mr, Fernandes has polnted
out, after promulgating this Ordin-
ance they have not had occasion to
use it even gnce! What were those
disquieting trend; which were so
urgenit, so emergent, so pressing? This
is all nothing but presemting the co-
untry with a fait eccompli, It is not a
yroperly considered piece of legisla-
tion at all and further T would make
only two points,

This iz a plece of domestic legisla-
tion. Domestic in the sense that it is
something thgt we are mitting in this
Houge, the Parliement of India ealled
upon tp legislate here. But I want to
ask you, through you, Sir, whether jt
is befitting the dignity of Parliament
that a legislation should be brought
hrere which everyboidy knows foday
is part of the quid pre quo, as part of
the quid pro geo—for that loan of
Rs. 5,000 erores which jx being sought
from, they are trying to tender fhetr
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bong fides to their creditors, to their
future creditors, to tell them that
their money will be gale, that we will
see ip it there iz ng labour trouble,
we wilj see to it that the workers are
kept suppressed and lock, for that
reason we dp mot trust even the
Labour Ministry any more, we have
given the Police Ministry the charge
of thiz thing.

AN HON. MEMBER: Shame,

SHRI INDRAJIT GUPTA: I sav
that this is a bill ang patently there
iz np case for it; there is ng case at
all. Np case at all. Later on we will
see during the debate about the
strikes, lock-outs gnd mandays lost
angd all. There is no reason for this
Bill excepting thst they are gnxious
to show somebody that they are here
sitting with 5 lathi which they are
willing to use against the workers, All
this after though about lock-outs and
lay-off is not going tp convince any-
body. There have begn so many lock-
outg in this country. so many closures,
not a single employer or owner has
ever been proceedes against, Never!
Because, they are all big people. They
are Birlas, and Tatas, Goenkas, Dal-
mias and Singhanias and they could
not touch one hair of their heads.
They are their dearest ang closest
friends on whom they are depending
so Much. Therefore, whatever is
written here, is against the workers,
We know that very well.

Another point T would like to men-
tion here is, that this Government
poes every year tg the International
Labour Organisation.

wrfY oY, ArTH WAR 2 Fr 9o
TFo WYo UF 7 2 Frq¥r wrww
gearw fadar & A & Eeae
TYARE ST ¥HeT gt AT ?

The delegation is composed of Gov-
ernment representatives, employers”
representatives and labour represen-
tatives, As far as the deiegation
from India g concerned, the lebour
representativeg have heen chosen anly
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from INTUC; it has hecome the mono-
poly only of the INTUC. Nobody
} else ig allowed to go, You know, Sir,
- there gre z number of countries who
ate members of the ILO where there
are multiplicity of uniong end those
countries see tg it that the wvarious
trade union bodies are 'given represen-
tation in that delegation, so that they
can speak with a representative voice.
But not in India. Anyway, I am leav-
ing it at that. Ip the ILO, our Gov-
ernment has gigned and ratified a
number of ILO'S recommendation
angd conventions, I want to ask whe-
ther a Government which goes to
Geneva and signs ang ratifies certain
basic conventiong and recommenda-
tions has got the right, after coming

back here, tp use its majority in
Parliament tq pass lawg which go
absolutely against ILO’s recommen-

dationg and conventions, Is there any
morality in it? It is absolute nypo-
crisy. These TLO recommendations
and conventions are very firm and
clear on the guestion of the right of
association ang right of collective
bargaining. And, right of collective

bargaining means that collective
bargaining should be used in order to
settle disputeg and avoig strikes. If
that collective bargaining fails, it is
understood that the workers have a
right to go on sirike. They have
signed those things gitting in Geneva,
but eoming back here, they want to
impose a blanket ban. You can con-
sider 5 particular strike in a parti-
cular se+ of circumstances, whether it
should be permitted or not. That I
can  understand. But you  are
bring a general law and you want
to impose a Thlanket ban on all
strikes. ‘This is g challenge which 1
think even at the time of emergency
the working clasg did not have to
face, ‘Therefore, all 1 cap say I8, you
can go abead with this; but that is
inside this chamber and mnot outside.
Outside don't think that thig law s
foing to cow dnwp people. People
do not gn on strike for fun. Please
don't try to make fun of It, T do not
know how many striker you have
led, but in my time, T have led a good
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tew strikes. 1f you see the condition
of the workers who have gometimes
to remain op strike for three, four or
nve months, if you see the condition
of their families and their children in
those days, they have to sell their
household goous, their wives’ orna-
ments ang ytensils and borrow money
to eat and live somehow, Do You
think people do it for fun? (Interrup-
tions), I do not think anybody will
trust you with jeading g strike. There-
fore, thig ig an unproductive Bill

QKA ATYUF L FETT 4T
graat fee !

SHRI INDRAJIT UPTA: This is a
counter-productive Biil. It j5 noy go-
ing to fulfil the purpose which you
have in mind, i.c. that all strikes will
be banned, I'he working ciass wili
meet this challenge, if necessary they
will go on gtrike, if there is no other
way left, And, if that meang facing
repression, they will face repression,
We are prepared tg face repression
also.

My last appeal is this, I had said
it the pther day to the Prime Minister
also, when ] happened to meet her.
Every day we are being reminded of
this threat on our borders and every-
body is worried, My friend, the
Defence Minjster, is sitting there.
External enemieg gre arming them-
seleves and preparing We do not
want and we do not say that war will
come tomorrow. Buy nobody can also
say that it will not come. There is &
threat and that threat ig against our
tountry. At that time, when some
enemieg are trying to have a con-
frontation with us, jg this the time
you select to have a confrontation
with the working class in your own
country? You want io declare a war
on the working class of your own
country, insted pf getting their co-
operation? My friend, the Jady stiting
bere, goes on saying every week, “We
are coming, we are coming with a
new law which will ameng the Indus-
trial Disputes Act ang everything and
put industria] relations on a new foot-
ing". That bil iz not coming,
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What comes instead is the Lathi Bill,
Police Bill? May I know where is
that statement of policy to which a
reference has been made in the
papers circulated by the Home Min-
ister that upto Tth September they
were busy fnalising the Bill apd
fnalising the Statement of Policy?
It has not been put before us, I3 that
also being prepared by the Home
Ministry? If the statement of
policy is how to quickly settle
the grievances and disputes of
the workers, that should be the pro-
vince of the Labour Ministry. I do
not know whether that has been
taken over now by the Ministry of
Home Affairs. But ip any cese, it
hag not seen the light of the day; we
have npot seen it. And it ig only a

statement of policy ang not legisla-
tion or anything.

I think, the whole adventure on
which they are embarking is fraught
with  grave consequences for the
country, for the Government jtself
and for industrial peace in the coun.
try. I hope that they would consider
it again and not rush like the bull in
a China shop and try to pass it be-
cause they have got the majority.
They can pass it but the consequences
of it will be incalculable, I am
warning them. Therefore, we oppose
the introduction of this Bill,

SHRI HARIKESH BAHADUR
(Gorakhpur). I oppose the introduc-
tion of this Bil because this Bill is
draconian in nature, undemocratic
anqg unconstitutional.

This Government 1is in the habit
of deceiving and torturing the
workers, We have been seeing it for
a long time. They had once given
bonus. But during the Emergency,
they snatched i away.

wETd wre™ @ : WIT a3
ATET AT 7 AT 1 Ov@r faar ar
T8 7 gwmd g S oy fav
R Fqar FY W Aray 4T
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SHRI HARIKESH BAHADUR:
Kindly ask Acharys Bhagwan Dev not
to interrupt. He is Acharya, he i
Bhagwan and he is Dev. So he is
three in one. He is not an ordinary
person,

MR. DEPUTY-SPEAKER: Tri-
marti.

MR, HARIKESH
Article 19(c) says:

“All citizens ahall have the right
to forn agsaciations or unions.”

BAHADUR:

If unions are formed, these unions
will have certain duties to perform.
But it this Bill is passed, there will
be a ban on the activities of the
urions. It means that nobody will
like to form union. Ang this Bill, if
it is enacted, will violate Article 13(2)
of the Constitution which says:

“The State shall not make any
law whech takes away or abridges
the righis conferred by this Part
apd any law made in contravention
of thie clause shall, to the extent
of the conlravention, be void."”

I this Bill is psassed, nobody will
like to form a union because union
activities will be stopped. Therefore,
uMimastely it violates this Article 19
(©) of the Constitution which is =a
Fundamental Right.

SHRi M. RAM GOPAL REDDY
{Nazimabad): What is the union, acti-
vity?

SHRI HARIKESH BAHADUR:; If
theough ocollective bargaining their
grievances are not removed, then they
will have to agitete, which you are
golng to stop. It means, you are go-
ing against the Fundamental Rights
of the citizens, Is this House having
this power? In fact, if this Bill is
passed, it means, we are going to act
againsi the Fundamental Rights.
That means, it is beyond the legisla-
tive competence of this House
Whey; a matter is beyond the legisla-
tive competpnce of this House, how
can the Government bring such a type
of Bill belorg the House to enact it
inte lew? That s why I say it is
completely an unponstitetiomal Bill
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Therefore, it should be rejected lock,
stock and barrel. So, 1 oppose the
introduction of this Bill,

SHR] K, P. UNNIKRISHNAN
(Badagara); Mr, Deputy-Speaker,
Sir, I do not know why my good
friend, Sardar Saheb, has been hand-
ed over this baby, because 1 fing the
real architects of this measure, the
evil geniuses which worked behind
this legislation are absent from the
House today. The people who have
been advising the Prime Minister and
this Government on the so-called
new approach to labour have conve-
niently decided to absent themselves
and hand over this baby to Sardar
Baheb.

While he i8 a very goog man and
I have great affection for him, so
far as this Bill is concerned, this ijs
another evidence of an appreach and
perspective of this QGovernment to-
warde the working class. As my
good frined, Shri Indrajit Gupta, said
a little while ago, this is a police
legislation, not g labour legislation.

1 oppose the introductian of this
Bil}, not only because it is an assault
on the Fundamental Rights guaramte-
ed by the Constitution—it goes be-
yond that—but also because jt is an
assault on certain values, on certain
priciples on, which the entire freedom
siryggle has been based. During the
freedom siruggle—we have the good
fortune of having with us here today
Pandit Kamalapatj Tripathi, who is
a great leader of our struggle—during
the national! struggle we were fighting
for Daridra Narayan, we were flght-
ing for the rights of the Kisans, for
thg right of the mazdoora. So, when
Pandit Jawaharlal Nehru was in-
augurating tie All Indlan Trade
Unign Congress In Nagpur, he said:
the freedam of this coupntry does not
taean the freedom of Birlag and Tatas
to operate; freedom of this country
shall mean the mesningful realisation
of your rights =and your right to
sttuggle for these righta. That was
the concept of freedom. But where
are we today?
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When this QGovernment came to
power with, what ig called, 5 mamive
mandate, they criticised their pre-
decessors, and in some caseg rightly
so, that they were anti-labour and
that they stood for an assault on the
basic and fundamental rights of the
working class. But now, having go®
intg power, where are they going?
They are going in a direetion, which
is the direction given by the Inter-
national Monetary Fund and the
World Bank, the direction of the
mulfi-nationals and the international
finance cartels, the direction of our
own monopolies, the people who suck
the blood of the working class of this
eountry.

It is amusing to find the background
of this legislation. Ther¢ used to be
what iz known as the Tripartite Con-
ference. -Even that Conference was
called off this year and they have
gifted this enactment to the working
class, It shows complete bankrupicy
of ideas and total inability to com-
prehend the factors operating in our
economy. -

So, I would say it has rightly been
hianded over to Sardar Saheb, because
he doed not understdnd beyong the
requirements of his Ministry,

It has been argued by spokesmen
of this Government that if industrial
production is to go up, the loss of
man-dayg should be prevented. While
I am certainly, like anyone else, op-
posed to irresponsible trade
Uninonism, I want to pose a question
before you today. According to the
latest study of man-days lost, wages
and prices, it has been proved, firstly,
that in the periog 1088-75 industrial
production and profitability increased
irrespective of man-days lost.

18.00 hrs,

Secondly, the real income of the
organised working class declined by
28 per cent during the period covered
fzom 1968 to 1975. While corporate
profits have increased, the reml wages
of working class declined. Is this the

disquieting {rend referred to in the aitng
and objeots of this Bill? Even in

the number of man-days lost in
1979 was 43.85 milllon while in
1980 .it came down to 21.93

that came to the notice of the Gov-
ernment that hag cailed for this kind
of draconian legiglation? -
after a fall of 409 per cont in the

mandays lost, they have resorted
this legislation. But as my good
friend, Mr, Indrajit Gupta said a little
while ago, there are certain other
disquieting trends in the counmtry.
You know them. There is zlso the
trend which a little white ago I
referted to, the trend towards a sharp
reversal of the policieg which thev
followed till 1975. That i in the
direction of International Monetary
Fund and the World Bank, that is in
the direction of multinetionals and
monopolists at home,

g

1 do not want to dwell at length
on these things, but back-room exgr-
cises have been going on. Unfortu
nately the Finance Minister is not
here, but he should enlighten usg on
these exercises. They came from the
roof-tops saying that there is no con.
ditionality while we know from A teo
Z what is conditionalify in every case
for the last 30 years as far as these
institutions are concerned. There is
another gstep, that is, massive private
foreign investment, for which the
Government is being prepared in
the Ministry of Industry.

AN HON. MEMBER: Sir, it i» alk

ready Six O'clock. We will continue
tomorrow.

MR. DEPUTY-SPEAKER. I ihink
You were no! preseat in the moming
It bag been glready decided te cone
tinue after Six O'clock, The House
hag agreed,

{Interruptions)

MR. DEPUTY-SPEAKER: You
allow him to speai
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SHRI SATYASADHAN CHAKRA-
BORTY: It is up to the House to de-
cide whether the time ig to be extend-
ed or not. The House has not taken
any decision regarding extension of
time.

MR. DEPUTY-SPEAKER: That is
what I am saying. On a reguest
made py the Minister of State in
the Ministry ol Home Affairs and De-
partment of Parliamentary Aflairs,
Mr. Venkatasubbaiah, it wag announc-
ed in the House that because ihis
Bill is coming up, it will take more
time and therefore, the House will
continue beyond Six O'clock till this
motion is disposed of,

AN HON. MEMBER: When was it?
(Interrupticns)

MR, DEPUTY-SPEAKER It was
decided. ..... (m'uﬁ)

qINA g &y 0 TEd g arfam

g R R @ e drfage a9t § Wi

QAT § A geat ofrfady w@a

€ 1 X7 qT%T 42 A7 78 |
(saaeT)

MR. DEPUTY-SPEAKER: It wag de-
cided before lunch., Now, Mr. Un-
nikrisbnan, you can continue,

(Interrtplions)

MR. DEPUTY-SPEAKER: You can
go through the proceedings, It was
decided belore Lunch that the House
would sit beyond Six O'clock, It
wag agreed by the House, Yes, Mr,
Unnikrishnan, you may  continue.

(Interruptions)

MR, DEPUTY-SPEAKER; On the
one hand every one of the Members
wants to gpeak and on the other hand,
you are ralsing so many technical
issues.

AN HON. MEMBER: We will dis-
cusg tomorrow,
(Interruptions)
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MR. DEPUTY-SPEAKFR: Please sit
down. We have already decided, the
House will continue.

(Interruptions)

MR. DEPUTY-SPEAKER: Not pos-
Aible.

SHRI P. K. KODIYAN
Who has decided?

{Adoor):

MR. DEPUTY-SPEAKER: I gay this
has been decided and the House shall
continue beyond § O clock.

(Interruptions)

MR. DEPUTY-SPEAKER: 1t was
decided. I cannot give you wroang
things. [ cannot make wrong state-
ments. The House will continue af~
ter six (QrClock.

(Interruptions)

MR. DEPUTY-SPEAKER: Only one
person should speak., Thery 15 no cu-
ordination among the Opposition. One
person ghould speak.

KQINTd ATA £ : SUEqE AGIRY,
R ¥ T4 1 AT GIATEY, X7 &1
BI3W H I5AT 9EMT ) & HAW ®
feda! aqd §, affa gt & sar T
TEA & |

SHRI SATYASADHAN CHAKRA-
BORTY: When 1 spoke you observed
that I was ralsing some technical
points, Yoy should exercise some
sort of self-restraint. I am quita
within the rules to take up technical
matters if these technica] matters are
important and effect the pusiness of
the House. Do you K as a Presiding

Officer, try to debar mne from raising
thig technical thing, may I ask?

The question is, it is not only tech-
nical but it is  substaatial that you
are going to extend the time of the
Houge,

(Interruptions)

MR. DEPUTY-SPEAKER: No, it has
already been decided,
(Interruptions)
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MR. DEPUTY-SFEAKER: I am
saying, it hag been decided. The House
shal! continue,

(Interruptions)

MR. DEPUTY-SPEAKER: I would
like to know the sense of the House—
whether the House shall continue af-
ter 6 O'clock? -

{Interruptions)

MR, DEPUTY-SPEAKER. The
House shall continue. It will con-
tinue. (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: I am on 3 point of order.

MR. DEPUTY-SPEAKER:. There is
no point of order.

SHRI GEORGE FERNANDES:
When you asked the sense of the
House, the sense of the House shoulad
have been taken. (Interruptions)

MR. DEPUTY-SPEAKER; The House

shal]l continue, The sense of the
House has bheen taken.
(Interruptions)
SHRI GEORGE FERNANDES:

1 is the ruling party which wants the
House to continue. 1t does not mean
that it has the sense of the House.

MR, DEPUTY-SPEAKER: Mr Geor-
ge, before we dispersed for lunch, I
asked the House and the House ag-

SHRI GEORGE FERNANDES:
I am sorry, Sir,

MR. DEPUTY-SPEAKER: The dis-
cussion will take more time. The
House has 1o sit,

(Interruptions)

MR. DEPUTY-SPEAKER: . The
House shagll continge. Shri Unni-
krishnan,

{Interruptions)
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MR DEPUTY-SPEAXER: I want
the co-operation of all the Members.
HEvery one of you—i% of the Mem-
bers want lo speak from the Opposi-
tion. But you are prepared 1o  sif
after 6 O'Clock, What is this? It
is one way traffic. Shri Unnikrish-
nan may please continue his gpeech.

SHRI SATYASADHAN CHAKRA-
BORTY: ] am on a peint of order.

MR. DEPUTY-SPEAKER: There
is no point of order. Please do not
waste the time of the House, I have
called Shri Unnikrishnan.

SHRI SATYASADHAN CHAKRA-
BORTY: It is the usual practica of
the House when you have taken the
sense of the House that it will be
sitting beyond 6 O'Clock, you have
not said for how long it will continue.
You have not decided the time. It
cannot be for indeflnite period,
(Interruptions)

MR. DEPUTY-SPEAKER: .The
House is extended; the House is con-

tinuing. Mr, Unnikrishnan, you
continue your speech. The House
shalll  continue, (Interruptions)

Don't record anything.
{Interruptions)**

MR. DEPUTY-SPEAKER: 1 want
to give you more time. 1 am calling
all the members who want to speak.
If you do not cooperate, what can
I do? (Interruptions) Al of you
go to your seats first, No point of
order. We have already taken a
decision before Luneh, You were not
in the House. It.is recorded in the
proceedings.  You ask your collea-
Eues,

Mr. Unnikrishngy to continue.

SHRI SATYASADHAN CHAKRA-
BORTY: I have made it amply clear
that we cannot cooperate in this res-
pect because they are going to at-
fack the righis of the whole work-
ing class, We refuse t¢ cooperate ..
(Interruptions)

** Not recorded,
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MR. DEPUTY-SPEAKER: It is left
to you I request you to kindly
cooperate. = We are discussing a
very impertant Bill. We are not
school children, including me. We
are discussing a very impertant
Bill affecting the working class of
India. We are discussing a Bill
which will affect the future of In-
dian working class. You do not
want to extend the time, I can
understand your seriousness about
it Mr, Unnikrishnan to continue
his speech.

SHRI N, K. SHEJWALKER: Upto
what time we are going to sit?

MR. DEPUTY-SPEAKER: The
decision has already been taken be-
fore Lunch, ir the morning itself,
and now the sense of the House is
that the House continues,

SHRI GEORGE FERNANDES.
That is the sense of the ruling party,
not of the House (Interruptions)

_ MR. DEPUTY-SPEAKER: You go
through the proceedings. It was
decided before Lunch. You were
not in the House at that time (In-
terruptionsy One at a time, There
is no coordination amongst the Op-

SHRI SATYASADHAN CHAKRA-
BORTY: You have not mentioned
the time, upto what time it is exten-
ded. What ig the .time extended?

MR. DEPUTY-SPEAKER: The
House will continue.

SHRI N. K. SHEJWALKER: Will
it continue indefinitely? Is that your

rulihg? Just for clarification, I want
to kmow.

MR. DEPUTY-SPEAKER: You
can raise it after some time,
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SHRI N. K. SHEJWALKER: Is it
going to continue indefinitely?

MR, DEPUTY-SPEAKER: You
raise it at appropriate time.

SHRI N, K. SHEJWALKER: I just
want to know what is the decision
that the House has taken. We are
going to sit beyond 6 O' Clock mo
doubt. But upto what time we are
going to sit? You kindly make it
clear, s it 12 O'Clock or 4 AM.
in the morning? I don't mind.
Whatever the decision, you make it
clear.

MR. DEPUTY-SPEAKER: You
have raised a very pertinent point.
In the morning, before Lunch—it is
in the Minutes also and in the pro-
ceedings—it was decided that we
will complete the introduction of
the Bill; then we will take up 377
and complete the Supplementary
Demands for Grants (General) to-
day. That was the decision taken
in the morning before Lunch.
Now Mr. Unnikrishnan,

SHRI SATYASADHAN CHAKRA-
BORTY: You say, it is before lunch,
Then you say it is in the morning.
We don't take lunch in the morn-
ing.

MR. DEPUTY-SPEAKER: “Morn-
ing means forenocon. I cannot argue
with you, You are a Professor,

(Interruptions)

We will have 377 and Hon. Mem-
bers are waiting. I have told you
that we are discussing a very im-
portant Bill It will carry on, Many
Hon, Members are waiting until Sup~
plementary Demands are taken up.
You are wasting the time of the
House. I am not permitting any-
body.*” Mr. Unnikrishnan,

SHRI K. P, UNNIKRISHNAN: I
would like to say in conclusion that
instead of promting the airms of in-
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creasing production and preductivity
and, what ¢hey call the over-all na-
tional good and public welfare is it
not taking the working class to a point
of confrontation a fresh time? And
that is undoubtedly going to cweate
a aituation in this country which
' shall work io the detriment of pro-
duction and national good and pubiic
welfare but 1 wish to warn the Gov-
ernment today that you camnmot es-
cape the consequences of this legis-
lation.  You shall certainly be res-
ponsible for it and you shall also go
down under avalancha.

I oppose the introduction of this
Bill. ; .

! Wi ®/ga (ag1eage) wafe
mMafta fedt sdwr arge, & @
fam ot g arvw ¥ @2 gar gk
afrg @ Famwn 3T W g
fo ug sieSqum & wifess 13,
14, 19 WX 43 ¥7 %7 fa=areast
A R omae e FEISEA ®
fermm oF a7 %o & fowr §—

“WE THE PEQOPLE OF INDIA,
having solemnly resclved to con-
stitute India intc & SOVEREIGN
SOCIALIST SECULAR DEMO-
CRATIC REPUBLIC and to secu-
re to all its citizens:

JUSTICE, Social, economic and
political;

3 FATE TATHRT, gAT T W
¥Rt 7 awaz § fa gW agt
womifan gt dww afey wmarn
2) T8N 237 A AFA WY =S
W@ & N mwm & 3w 9T qrady
AT W T AT uAawa T8 §
am @ fegas & fawms sm sz
W ¥ % A F e gz 9T 1A
® u@ s@r g

get o unww sfafea wmd
garfy g, %Y aifews 14 &
garfes ®1¥  wwfdedem aff €
A urws g am-adEs 8
fems wwza gt wsm nam fear
%, ag Aff samar)
(Interruptions).
SHRI SATYASADHAN CHAKX-
RABORTY: You are only analysing.

But he is the man who is parficipat-
ing.

SHRI P, VENKATASUBBAIAH:
1 am already here,
{Interruptions)

&t o wgy: WA aged
W aRawwe wfafea ¥ fefesfad-
wa Ay fear g1 W owgh .
T g @ fs sl T fm
swfafay ®t aw'we aarar § s
= swfceema adr € ¥ amed
faa sfsfexr #1 awmew & e
famr ¥, Ta®r wasa ag ¥ f& wmy
FA®r gw dAar wgy £ 9w
affas & o I Fq sT Y ¥
A IAFT gF daar gy §
I TERT W W AR §
a1 AT T AT IAE |/ WA
F@ 9N 41 A% T e TrEr
At |1 Am g g Edh & §
T faw & aga ) @ faw B R
arfagt & amr faw wgr 8, ag
fergm afy &, afew ag W Qm
fer 2 o art figmm Wt s
F Q0L

e wgEm, A few &
W 2(1)~(7) W T 2(g)
(1) % 2M@Q) ™= ¥ wgr mr
fr waw w1 afgwc Pmr fo ag
fan afarn ® N aams §aR
+d gifma fewdar s 31 &
anwar # fe @ wme @ aga wrEr
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[s wite 7 %]
afgsrr 2 fzg 1o &1 ¥ad grax
giargfes & gra § agl ¥ wifge
fs & fau gfag *1 wrg odfmy
afadw feadar a7 1, adc qrfaude
F eNFi@ 1 W &IA § g WH-
X fa qrfaardz 1 & @iar arfeg
g4 Yo 7g faa qrfwanie & qrres
WY gwelT AT )

g T S wdr FF w
¥ fr N g T@@aT wAEd B
§ M faw wr g F@w Awe
gt 9T g, faawr sedAdzaarar
A gl ) 26 A€ IO
nifed’s ® 77 N agr aww 6@,
wafr 17 A N urfearie os
g At g, afew ¥ifw  gwe
SRIRT A @1 97 Wk gw fzamar
72 ¢ f& arge 3 #1€ T ad
¢, tafqq ag arfsds o a3 fear
wat, arfe, AW 9T arfge fear
ar 8% & gwrt ag wéE Tew
aff gry; wewwa agar, Tafag
CICIE C B OO

T4 83 A F @A gu F
war fade s<ar g)

D) Spmen 0gdy 58
o - el (.l R ey
o Iyl pee el S L
poadline gl Byl e
S oot JUK 4 &l
(g AR L I TR | g TN
I IR U TE RS P
PR el g 8 gl | RdY
=2 W ol P
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“WE THE PEOPLE OF INDIA
having solemnly resolved to con-
stitute India into a SOVEREIGN
SOCIALIST BSECULAR DEMO-
CRATIC REPUBLIC and to secure
to all its citizens:

JUSTICE, social, economic and
political;
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{Interruptions)
SHRI SATYASADHAN CHAKRA-

BORTY: You are only analyging,
But he iz the man who is parti-
cipating.

“SHRI P. VENKATASUBBAIAH:
I am already here,

(Interruplions)
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v ¥ fag @m gmr g 0 ¥ g
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ag fa=r wrar ar @
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# ArRFY T FW I E,
faa¥ g9l @ 2w Fr gafa aad
%, 2 ®t famfo gar &, 37 s
6 qar 3 Ffagasg asl awe
¥ fag ae fasw amwr @ @
ty faq & qU W F a1 and
fggard ¥ TRAT N WEAT W
gn T2t %1 @ & wafon & wfaw
#r 9 fa0g Far § W HK
favara @ fo Ta®r fadg s &
faq garl arg, NIt T ¥ arg
g3 Iw & &M g are

Shri-
are

MR. DEPUTY-SPEAKER:
mati Geeta Mukherjee, You
the only lady Member who is op-
posing. That is why I have allow-
ed you, not from Party amgle

SHRIMATI

JEE (Pansukura):
Speaker, Sir, Mr.

Mr. Deputy-
Tirkey concluded. -
by saying that the wholee country
would be opposing the Bill.  Natu-
rally, since I belopg to my country,
heart and =moul, I am MWere to oppose
the intreduction of this Bilk  The
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fact that the Home Minister is run-
ning away every now and then keep-
ing one substitute wnd not peing
able to sit here, the very bringing
of the Bill and the subsequent
events, all have shown that the
Government itself is not at all sure
of the Bill. Otherwise they could
have introduced it long .back It
took them such & long time to think
over and introduce, and even after
that, they are not sure that they
can d¢ anything. That is the rea-
son for Tunning away. 1 think,
at this last moment, they
should see the writing on the wall
and see the reason, what prompted

Even

them to introduce a cosmetic clauge

And see what
is happening throughout the country
All the {forces
who went to keep democracy alive.
Ang women also will be a big force
among them, I am sure.

about lock-out eate,

are uniting—those

With all this, I  feel that they
should show the grace, should not
kill the time of the House and with-
draw their own motion of introduc-
tion gracefully. Otherwise, we have
to fight and they will have the
ignominy of passing this Bill. But
the Treasury Benches will no lon-
with
~ this black cobra Bill being passed

and put on to the Head of our

Nation.

st a@ arttaw wfear (swia) ¢
wagdt & fgrodht o wx @ &
wa v Y ay & fas gra W
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qIC 10 ¥ WY fW ) ¥8 X
fimr  wriz fadt §) ot fregam
s & wfgwre fae aq 1 &
@A Wl F oW mre fgege
¥ waw wr wop wmr wT @R ?
faar ardz & W€ o faar &
frcwart &3 w#ar| ag Saw w7
wAT A N A wr g7

W g et sfafa
1947 aTC 12 & wwrdw W™
T o, IEwr wew W fn
aTem L E@nowwgd & fged A T
A ® g Gar @ E?
wrat wfgy o1 fw afigas femer

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): We know that lakhs
of workers and amployees whoe work in
different concerns do mnot gemerully
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take part onily to participate in the
strike. But when they have brought
this ordinance and after that, to-day,
this RBill, it seems that the Govern-
ment have no confidence on the work-
ing class of our country. They have
no confidence because as other spea-
kers have said, in all fronts in the eco-
nomic front and other fronts, this Gov-
ernment has totally failed. They have
been umable to check the prices and
inflation is going on and the working
class, the kisans and all sections of the
people are restive and they are on the
move. For that reason they Thave
brought this undemocratic, anti-labour,
anti-people black Bill and these re-
pressive measures remind us the Bri-
tish period. At that time, they pro-
vided for in many acty the arrest with-
out warrant and summary trial, ete.,
etc. So. they have here also provided
for in this Bill in Clause 2 by includ-
ing essential industries. If vou look
at Clause 2. sub-clause (viil) yvou will
find in the Explanation that:

“for the purpose of sub-clauses,
the expressions ‘industrial undertak-
ing and scheduled industry’ shall
have the mean'ngs respectively as-
signed to them in clauses (d) and (1)
of Sectlon 3 of the Industries (Deve-
lopment And Regulation) Aect 1951

S0, in clause (2) they have mentloned
different industries and concerns. But.
here they have mentioned section 3 of
the Industries (Development and Re-
gulation) Act, 1951. T have a list here.
Shall I read that?

MR. DEPUTY-SPREAKER: No. It can
be taken ag read.

SHR! KRISHNA CHANDRA HAIL-
DER': Here every industry has been {n-
cluded, So, practically they want to
ban strlkes by the working classes. 1
want to say that the working-classes
of our country will not tolerate this
type of black bill. So, Sir, since al-
ready many Members have apoken, 1
only sav that this s n reoressive mea-
sure of the British imperialism and
working-class will not have freedom.
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This 1 an antl-people Bill ang anti-
working class people will not tolerate
this.

This Bill iz undemocratic gnd antl-
labour and this is a black Bill and a
draconian Bill, This reminds us of the
British days. It is nothing but un-
declared emergency and paves the way
for a dynastic rule; the political cons-
ctous working-class of cur countty will
not tolerate this gnd they will not bow
down to this draconian Bill, People
will start a powerful movement one
day and the people, the working class,
will throw this government into the
Indian Ocean. So, I oppose the intro-
duction of this Bill lock, stock and bar-
rel and I appeal to the hon. Home Min-
ister to withdraw thig Bill forthwith,

MR. DEPUTY-SPEAKER: Shri Cha-
kraborty.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Mr. Deputy-
Speaker, Sir, I vehemently oppose the
introduction of this Bill

MR. DEPUTY-SPEAKER: That is
why 1 wanted you not to go away.

SHRI SATYASADHAN CHAKRA-
BORTY: - Sir, I oppose the introduc-
tion of this Bill with anguigh and with
disdain against the Government which
hag been brought forward by thig Bill
The Government goes outside the House
and hoodwinks the people by saying
that they want their active and willing
cooperation. Here, inthis House, they
have introduced this Bill and they try
to enact this measure which will en-
slave the working milllons of cur coun-
try, toiling people of gur couniry. Sir,
1 oppose this Bill tooth and nail I
join with the millions of pur pecple—
the man behind the plough, the man
behind the machine snd the man he-
hind the desk-—who are opposing this
Bill everywhere in India because they
know that this Government is golng to
bring slavery for the tolling masses of
India. Mr, Deputy-Speaker: Yes.

MR. DEPUTY-SPEAKER: Yes.
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SHRI SATYASADHAN CHAKRA-
BORTY: I am glad that you are co-
operating. Sir, they say that they have

a good majority in the House; they
bave a masstye majority in the House.
They will drows our wolce of reason
with the volce of unreason. 1 agree
You can drown our voice. I agree you
can see that the Bill gets through. But
I say you have not received the mas-
sive mandate of the people. You are
& minorily. You got only 44 per cent
of the votes. You dld not get the ma-
Jor:ty support but then, you are trying
to change the basic nature of the Cons-
ttutlon. The Constitution enshrines
the Fundamental Right of any human
belng and any working man of collec-
tive bargeining or, if I may say so,
even to going on strike. You are tak-
ing away the freedom of the working-
class. May I ask this Government of

weoRE a3’ as to why you are not
touching the exploiters like Tatas and
Birlas who can keep milliong of people
atarving by closing their mills, (Inter-
ruptions)

MA. DEPUTY-SPEAKER: Tatas and
Birlas are not Members of the House.
S0, you may better avold mentioning
thelr names,

SHRI SATYASADHAN CHAKRA-
BORTY: When you are to receive the
magsive verdiet of the people later on
don't think history will forgive you. I
can declare—I do not want to enter in-
to the Constitutional niceties—when
You are trying to wreck the Constitu-
tion that even i you pass this anti-
working class and dracomian Blll you
will not be able 1o enforce this law in-
gpite of the mighty machine of police
which you have because you are going
to take away bread and freedom from

\ Us for which we fought betore Indepen-
\ dence and for which we have been
J fghting even atter Independence. Can
' you say why you cannot run this coun-
try without Preventive Detentlon and
other draconian laws? You say in the
Preample of the Constitution that you
will guarantee to the people liberty of
thought, their freedom, their right to
a3sociation and then you are trampl-

1664 T.o—14
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ing down the same under your foot
when sou come to power,

Mr. Deputy-Speaker, Sir, through
you I address the Home Minilster to
read the election pledges which you
madz to the people, The Prime Min-
ister, Shrimati Indira Gandhi said,
*For Emergency I am sorry,”

' w7 FTAT

Now, what has happened. So, you
do it only to get the votes. Now, after
coming to power you betray the peopte
who voted you to power. You did not
have the courage to say to the people
during elections that you will take
away their freedom. Now, you are
taking {t. 1 am sure, Mr. Deputy-

Speaker, .

it ew tx Tap  (Bw)
ITEqH  WRi¥G, WU [IRE WIF
wTEy @ A gTe 7 4g ey
& f& “qum weli F war fw &
Fra wwed; gV, @y wee aw @,
% wdfew & geran wiy qfe
qg wwwm, gfesar o gEadig
wrar 8

MR. DEPUTY-SPEAKER: 1 will go
through the records.

SHRI SATYASADHAN CHAKRA-
BORTY : Mr. Deputy Speaker, Sir, now,
this Bill they bave brought because
they know that if they do not appease
the r masters, viz.,, the Imperialists,
World Bank and the IMF they would
not be able to get loan.

SHRT M. RAM GOPAL REDDY: He
ghould be ashamed of saying Uke that;
we are the soverelgn peocple of this
country; we are not afrald of any
foreigner: e are masters of our coun-
try.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, I say, the IMF, the World
Bank, the Reagan Administration and
the World Bank have already told you,
we will give asalstance to the unders
developed and developing countries pro-
vided they conform to our dictates and
fall in I'ne.
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MR, DEPUTY-SPEAKER: Qrder
please. You cannot make a big politi-
cal speech at this stage; you have to
confine yourself to the introduction of
the Bill.

SHRI P. VENKATASUBBAIAH; 1
don't want to interrupt the hon. Mem-
ber, I am afraid he has been over-
whelmed by his own eloquence. This
i8 not the occasion to say all those
things. Let him speak only about the
admissibiHty, about the introduction of
the Bill. There will be s¢ many occa-
slons for him to give vent to his feel-
ings,

SHRI SATYASADHAN CRAKERA-
BORTY: Mr. Deputy-Speaker, 3Sir, I
know these words of mine are not con-
venient to them; that is why he is op-
posing what 1 say. May I ask them one
simple question? Why are you not
bring'ng in such z draconian law to
curb blackmatketing. profiteering and
so on? Because, you don’t want lo
touch the blackmarketeera. You are al-
ways soft towards them. Mr. Indrajit
Gupta sald that you have not got the
courage and the guts to touch even a
gingle hair of Tata and Birla. But you
are bringing in such types of draco-
nian laws Iin the House only to appease
the multi-nationals to exploit gur poor
people, to plunder our country. So,
8ir, with all the vehemence at my com.
mand, I oppose the .niroductlon of the
Bill. We shall be opposing it not only
here but the working people will be
opposing it in every fitrm and factory,
in every office, in every Industry, and
everywhere in the country. You have
thrown the challenge: the people have
accepted the challenge. There will he
a big hartal tomorrow In West Bengal.
Dav after tomorrow there will be har
tals all over India. (Interruption)

WMl WA AW | W7 AYTeS
qordff gearet wOfr B M AW For
¥ wma w1t € wfgere aff ¥
AR WM AW ®) AW W
w1 Wiy
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SHRI SATYASADHAN CHAKRA-
BORTY: I oppose the introductlon of
this draconian Bill, It is an Anti-
labour Bill. It is against the people of
this country. This Bill only seeks to
enslave the toiling millions of our
people for ever. With these words 1
oppose the introduction of the Bill
Thank you.

ol wuNT fus wge (i)
yaisasr wgrea, & vy fad & Wwi-
o w1 Fee fwdg W g
Hgerts ® oF wgAr 3w faw
q9¢ NG BT KT F @ 4T,
#T waf 9T YATewr ® o8 KT qge
a1, ®Yc &t a3 ¥ ofeq agr 42
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aft fear Ned ¥ dregonr W
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go e wieat o S gk

ATHET YE St WER AW AT
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Diar g, W & Touw grr § fw
augd W fEaml ® 37 1 g
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Fogw A ¥R E A ¥ wEe
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SHRI K. A. RAJAN (Trichut): Sir, I
stand to cppose the very introduction
of this Bill which is antipeople, anti-
national and anti-working class. I
think it js my bounden duty to oppose
the introduction of this Bill. Sir, in
the very first sentence of the Statement
of Objects and Reasons mentioned in
thig Bill, it has been stated that there
are certain disquieting trends. I do
not know what are the disquieting
trends in the minds of the Government,
As far as we know, there are no dis-
quieting trends im fhe "ndustrial rela-
tiong front. But there are disquieting
trends In the economy of the country
in which they are driving the whole
econamy to the d'sadvantage of the
working people of this country wherein
the working people have to face so
many difficult aituations including price
rise gnd inflation. In such circumstan-
ce#, the logical consequences will be
that the workets and the working peo-
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ple have to rise against the onslaught
perpetrated on them. So, under the
circumstances, they are ,preparing
mec_melvee or arming themselves
against the draconian laws to sup-
press this movement, Whatever
may be the draconlan laws which you
want to bring forward, the working
clags of thig country will gtand shoul-
der to shoulder and oppose this law
with all their might at their command.
I once again re-empbasise my strong
objection to the very introduction of
this Bill.

SHRI AMAR ROY PRADHAN
(Cooch Behar): Sir, 1 would llke to
oppose the Introduction of this Bill
with all my might. This Bill is 2
draconian RBill, this Bill is a black
Bill, anti-labour Bill, anti-democ¢ratic
Bijll, anti-people Bill. When the
strike and the man-days less are
decreasing, I do not find any justi-
fleation why this Bill has been
brought forward. Mr. Deputy-Spes-
ker, Sir, as a trade union leader, you
may find some justification if the Bill
had ben called “Indira Congress
Services Maintenance Bill” in place
of the “Essential Services Mainte~
nance Bill". Since the days of Hay-
market May 1888, the entire whrld
admitted that the workets had got
the ripght ¢o organise, the right to
unite, the right o collective bar-
gaining and the right to strike and
you are scuttling these rights through
this Bill. I may tell the Home Minis-
ter thet this i g Bill which may be
compared to the Rowlett Act of the
British rule in India. And you know
those days. Don"t forget the conse-
quences of that Act.

And, Sir, you have included in this
Bill lock-outs and lay-offs, but we
know that it wag ap after-thought
Inclusion. Sir, the hon. Minister
would like to shed some crocodile
tears as a sympathy for the working
class people, but the working clasa
People now know all that. The entire
country will not tolerate all this. The
working e¢lass people cannot tolerate
this for long. I have already said this
with al] vehemence and with all the
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strength of my voice. The working
class people may tolerate your bruta-
lity, but not your hypocrisy in the
name of lock-outs and lay-offs in this
Bill.

Again Sir, 1 would like to oppose
this draconian and anti-people Bill.
1 would request the Home Minister to
withdraw this Bill.

MR. DEPUTY-SPEAKER: If all
the Members from the CPM take one
minute each, 1 will call each of them.
Oppose it vehemently.

SHRI SUNIL MAITRA (Calcutta
North-East): Mr. Deputy-Speaker,
Sir, during the last 34 years in this
country, this particular Party which
is ruling this country, has been try-
ing to rule by dividing the soclety.
The society js now based on classes—
the exploiting class and the exploited
class. And you have built the society
on the basig of the recognition of the
fact that the capitalist has got the
right to exploit the workers, That is
why you have givided the society.

The only weapon the working class
hag got is the weapon of organisation
in order to defend thejr own interests.
In the process of furthering and
defending its own interests, the work-
ing class hag got only one weapon—
the right to strike. The capitalist State
hag got all the weapons. You have
got the army, the police, the laws, the
courts, jails, everything. The work-
ing class has got only one weapon—
the weapon of strike to defend them-
selves, And through this Bill today
you are trying to denude the working
class, to disarm the working class of
that only weapon. Therefore, I op-
pose the introduction of this Bill, be-
cause this Bill seeks to deprive the
working class of its only weapon,

Lastly, I would only like to caution
You, Have you seen a cat in a room
where .all doors and windows are
closed? First the cat will try to find
out an escape route; and when it does
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not find any escape route, don't for-
get, that cat in those circumstances
becomes g tiger. Don't ride on a
tiger. It is very dangerous. Times
are coming. On the one hand you 're
raiging the priceg in the Indian eco-
nomy and through this Essential
Services Maintenance Bill you are
trying to shift the burden of rising
prices on to the working class. Three
instalments of DA have become due
to the Central Government em-
ployees. You are unwilling to pay
them. And the Central Government
employees will go on gtrike; and then
you will use this draconian measure
against them. Don't turn the cat into
a tiger. Every action has a reaction.
Remember what happened in 1077.
In 1881, your sun is shining and you
are making hay. Days similar to 1977
will come again.

With these words, 1 oppose the in-
troduction of the Bill.

MR. DEPUTY-SPEAKER: I am
requesting Shri Samar Mukherjee on
behalf of CPI(M) members.

SEVERAL HON. MEMBERS: No,
no. We all want to speak. (Inter-
ruptions)

MR. DEPUTY-SPEAKER: He will
cover all the points.

(Interruptions)

SHRI SAMAR MUKHERJEE
(Howrah): You can ask gll of them
to speak, ] will be the last speaker.
(Interruptions).

MR. DEPUTY.SPEAKER: It is
not possible, There is no time. 1 call
Mr. Samar Mukherjee, on pehalf of all
of you If it is not possible, T am
asking. .. (Interruptions)

That is all. 1t is not possible, No;
I am sorry. (Interrptions) How many
people can 1 allow?

Hon. Members, I have allowed 1 or
2 from each party. (Interruptions)
Mr, Samar Mukherjee can speak now.
(Interruptions) I have alloweq all
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party  representatives.  (Interrup-
tions) If 1 or 2 want to speak, 1 can
allow, This is not the way. This is a
wrong procedure.

SHR;] JANARDHANA POOJARY:
I am on a point of order, (Inter.
ruptions) It is my right.

MR. DEPUTY-SPEAKER: What is
your point of order? (Interruptions)
Please listen. Not all the 20 people.
I know that,

SHR; JANARDHANp POOJARY:
Sir, the Chair is not helpless, The
Chair has got powers even under rule
72. 1t is very clear. You kindly read
the rule. It says:

“It a motion for leave to iniro-
duee a Bill is opposed, the Speaker,
after permitting, if he thinks fit,
brief statements from the member
who opposes the maotion and the
member who moved the motion,
may, without further debate, put
the question.”

So, with your permission only can
any Member speak, Without your
permission, nobody can spesk,

MR. DEPUTY-SPEAKER: 1 am not
using the rule. (Interruptions) This
is not the way, You are all decent
party men. I am requesting you: the
leader of your party who is also a
leader of the workers, may speak.
(Interruptions)

Because they are giving their
names, I cannot call them.

SHRI SAMAR MUKHERJEE: Sir,
you also admitted that this was a very
seripns Bill.

MR. DEPUTY.SPEAKER: From
CPI(M), 18 Members have given their
names. 1 have called pix. {Inter-
Tuptions).

No. T am not permitting you. Mr.
Samsr Mukherjee can speak. (/n-
terruptions).

BHADRA 190, 1903 (SAKA)
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Everyong wants to speak. They
don't speak on the subject. They use
it o3 a political platform. (Interrup-
tiong) The time element is glln
there. The Minister has got to reply,

(Interruptions)

Now, Mr. Samar Mukherjee, ate you
speaking? 1 am calling you to speak
It is not possible to call ad the people.

SHRI SAMAR MUKHERJEE: Just
now [ talked {0 Mr. Bhishma Narain
Singh. We repregeat  certain people
who are very much agitated, outside.
They are struggling. That is why
everybody feels that he should express
the seatiments which have been ex~
pressed by the people outside. 8o,
they should not be debarred from
speaking and expressing these sentl-
nents, They have given their namae.
They are not demanding any undue
favour. They have given notices

(Interruptions)

19.00 hrs.

SHRI P VENKATASUBBAIAH:
Please to do not try to browbeat us.
(Interruptions)

SHRI P. VENKATASUBBAIAH:
Please do not try to create this situa.
tion.

(Interruptions)

MR. DEPUTY-SPEAKER: This I8
not correct, There are 10 people standa
fng up. The Minister has to reply.
Mr. Minister, you can start replying

(Interruptions)

MR DEPUTY-SPEAKER: You can
reply,
(Interruptions)

MR. DEPUTY-SPEAKER: I am not
permitting them. I have called the
Minister,

{Interruptions)

MR. DEPUTY-SPEAKER: Yes, you
can reply. You read your reply.
(Interruptions)

MR. DEPUTY-SPEAKER: That is
all right, I am not giving you the
time, This js not the way. All of
¥ou please go back to your seats.

(Interruptions)
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MR. DEPUTY-SPEAKER: No, no, I
am not permitting you.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 had asked
Mr. Samar Mukherjee to wind up the
dalscussion, Please go  back to your
seats.

(Interruptions)

SHRI P. VENKATASUBBAIAH:
This is not the way in which the hon.
members are creating this scene. They
want to create this scene.

PROF. MADHU DANDAVATE: There
are very strong feedings on the sub-
ject. If they are allowed to make their
submissions for two or three minu-
tes, it is all right,

(Interruptions)

MR. DEPUTY-SPEAKER: 1 will not
allow,

(Interruptions)

MR. DEFPUTY-SPEAKER: ] had re-
quested the leader to wind up the dis-
cussion, and then the Minister will re-
ply.

{Interruptions)

MR. DEPUTY-SPEAKER: [ am not

precipitation it.

(Interruptions)
MR. DEPUTY-SPEAKER: I had re-
quested the leader to wind up the dis-

cussipn. That Is all right. You please
go back to your seats.

(Interruptions)
MR. DEPUTY-SPEAKER: I will not

allow anybody. Yes, Mr. Minister,
You can reply.

(Interrumtions)

MR. DEPUTY-SPEAKER: Do not re-
cord anything.

(IMterruptions) *»

MR. DEPUTY-SPEAKER: Mr. Minis-
fer, you can reply.

(Interruptions) *»

SEPTEMBER 10, 1081

Maintenance Bill 428

g w@t (st oW Fep) o Pt
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oy ¥ et ¥ Wt W
a7 W AgE AT g8 9T A
wigx &1 ... (sqwarE). . AW
gat a¢ Qrare ‘Al ¥ e ow e
TR O st g af oanl
W g gy & WX w fraE
w fofrz v @ §1 o g
qifqariiz & w1 wdad T
A¥q11 W9 ¥ ¥ & §«
wia (Gar o g 9T w9q fawre
W F & gz wgar o fw
At o a@ ®F Hfwa o A
¥ RT Ay wg % ¥ 3 W
Wrewr 7 # Afwr g v @
a® vf s o B 5T woE W
LES(E COTIL I SIR G 1
sy Al grar g .. (sTeEaA)

agf a% wfagafes wroddw
w am § wiergwm  ad el
w1 ¥ B, 3§ 0 wqrEr age ¥
w oa¥ Y, A qw & ¥ g
¥ % ¢ o g dEwr 4 wne
1981 ® &, fSiq % &1% arx ¢
qg a&q@r wa ¥

‘We have heard Tearmnep Couachl
for the parties for more thap an hour
and a half, Challenge was made by
Mr. Ramamurthy, Lened Counse] for
the petitioners, to the validity of the

Essential  Services Maintenance
Ordinance, 1981, on the basis of
Article 14, 19(1)(g) read ,with 19

(8), 21 and 123 of the Constitution
as aiso on the ground of excessive
delegation. We have given our

**Not recorded,
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serious consideration to all the >on-
tentions ralsed on behal? of the peti-
tloners and find no merit in thgm.
Both the petitions are dismissed’

{Interruptions)

At this stage some hon. Members
left the House,

¥ &N oagE TR W A 9% AT
X & fr yhifedt & &wm faar
M FRfrad w1 gg dEw0 g
W g s & div w § oI§
W wur frw = feg: W
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AT ¥ G°7 W IT F F@ IAA
DAt g qx wAr e faar
g W 3awr fxgiwg s fzar)
wiwg #§ wew 5§ w@ o 2
fe wfgas aifed & g
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A ¥ R oFg faur &

fecd: ofrwr amga, b :3
drenl ¥ WO g wwe A Pig A
nE wrwr Aff v Fy oo wrEE
HET 7 ey fe o & ardfaeq
AL gET W W Fh AR
aft g ¥ o o @ 3w
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WM gr 34 w W ad w0
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fewyd ¥, wanf & 2a ¢ W
s v d §r s @1 39 &
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¥ wgd &1 3z TR AN A am
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qraT & g, @ w1 ¥ Al &
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fedi Wt aga, &7 39 aw
Wl T wgr o

F& T AT W g FUT AR I
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T F1 "1 J47 g, FHET Ty wF
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fogsra 37 Wt fRT wTr QATOT |
qg F8 g §Fa1 §
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femme v £7 W qwyd W
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[ ¥ fae)
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I FT Ay b A § AL
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MR DEPUTY-SPEAKER. The qgues-.

tion is:

“That leave be granted to Introauce
a Bill to provide for the maintenance
of certain essentia] services and the
norma] life of the community.”

The Lok Sabha divided.

SEPTEMBER 10, 1981

Mainsenance Bill 436

AYES
19.27 brs.
Division No. 5)
Abbasi, Shri Kazi Jalil

Ahmed, Begum Abida
Ahmad, Shri Mohammad Asrar

Ahmed, Shri Kamaluddin

Anuragi, Shrl Godil Prasad
Appalanaidu, Shri S. R. A, §.
Arakal, Shri Godll Prasad

Azad, Shri Bhagwat Jha
Baleshwar Ram, Shri

Bansi Lal, Shri

Barot, Shri Maganbhai

Bhaeat, Shri H. K, L.

B:agwan Deov, Acherya

Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram

Bbol Dr. Krupasindhu

Bhoye, Shri Reshmg Motiram
Bhuria, Shri Dileep Singh

Birbal, Shri

Chakradhari Singh, Shri

Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandu Lal
Chaturvedi, Shrimati Vidyvawati
Chennupati, Shrimati Vidya
Chingwang Konyak, Shri
Choudhari, Shri K. B,

Das, Shri A. C.

Dennis, Shri N.

Dev, Shri Sontosn Mohan

Dogra, Shri G, L,

Dubey, Shri Bindeshwari

Era Mohan, Shri

Fernandes, Shri Oscar

Gandhi, Shri Rajiv

Ghufran Azam, Shri

Gireraj Singh, Shri

Gouzagin Shri N. A
Jadeja, Shri Daulatsinhji
Jai Narajp Roat, Shri
Jain, Shri Bhiku Ram
Juain, $hri Nihal Singh
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Jamilur Rahman, Shri
Jena, Shri Chintamani

Jha, Shri Kama] Nath
Xhan, Shri Malik MM.A,
Krishna, Shri 8, M,
Krishna Pratap Singh, Shri
Kshirsagar, Shrimati Kesharbal
Kuchan, 8hri Gangadhar S.
RKunwar Ram, Shri
Lakkappa, Shri K.

Mahabir Prasad, Shri
Makwana, Shrj Narsinh
Mallik, Shri Lakshman
Mallikarjun, Shri

‘Mishra, Shri Ram Nagina
Misra, Shri Nityananda
Mohanty, Shri Brajamohan
Matilal Singh, Shri
Murthy, Shri M. V. Chandrashekhara
Muzaffar Hussain, Shri Syed
‘Nagina Raj, Shri

Narayana, Shri K. S,
Nehru, Shri Arun Kumesr
Netam, Shri Arvind

Panday, Shri Keday

Pandey, Shri Krishna Chandra
Panigrahi, Shri Chintamani
Panika Shri Ram Pyare
Parashar, Prof. Narain Chand
Pardhi, Shri Keshaorao

Patel Shri Ahmed Mohammed
Patel, Shri C, D.

Patil, Shri A. T.

Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrabhan Athare
Patil, Shri Shankarrao

Pati]l Shri Uttamrao

Patil, Shri Veerendra

Patnaik, Shrimati Jayantj
Pattabhi Rama Rido, Shri 8. B, P.
Pilot, Shri Rajesh

Poojary, Shri Janardhaoa

Pullaiah Shri Darug
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Quadri, Shri S. T,
Rahim, Shri A. A.

Raju, Shri P. V. G.
Ram_Shri Ramswaroop
Ran Vir Singh, Shri
Rane, Shrimati Sanyogita
Ranjit Singh, Shri
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Rao, Shrimati B. Radhabai Ananda

Rao, Shri Jalagam Kondala
Rao, Shri M. S. Sanjeevi
Rathod, Shri Uttam
Ravani, Shri Navin

Reddy, Shri G. Narsimha
Reddy, Shri M, Ram Gopal
Reddy, Shri P. Venkata
Satish Prasad Singh, Shri
Satya Deo Singh, Prot.
Sawant, Shri T. M,
Shailani, Shri Chandra Pal
Shankaranand, Shri B,
Shanmugam, Shri P,
Sharma, Shri Kali Charan
Sharma, Shri Nawal Kishore
Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Shiv Shankar, Shri P,
Sidnal, Shri S. B.

Singh, Dr. B. N.

Singh Deo, Shri K. P,
Solanki, Shri Babu Lal
Soren, Shr{ Hari Har
Sparrow, Shri R. S,
Stephen, Shri C, M,
SuManpuri, Shri Krishan Dutt
Tayyab Hussain, Shri

. Tripathi, Shri Kamlapati

Varma, Shri Jaj Ram
Venkataraman, Shri R,
Venkatasubbaiah, Shri P,

Verme, Shrimati Usha

Vyas, Shri Girdhari Lal
Wagh, Dr. Pratap |9
Wasnik, Shri Balkrishna

WI 3 #' 2
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Yadav, Shri Ram Singh
Yusul, Shri Mohmeg
Zainul Basher, Shri

NOES

Jain, Shri Virdhi Chander
*Namgyal, Shri P,

Roy, Shri A, K.
Unnikrishnan, Shrl K, P.

MR. DEPUTY-SPEAKER: Bubject
to correction, the resultt of  the
Division is: Ayeg 130; Noes 4,

The motion 1was adopted.

At this stage Shri A, K. Roy left the
Houisge,

SHRI ZAI, SINGH: Sir, I intro-
duce the Rill.

STATEMENT RE. ESSENTIAL SER-
VICES MAINTENANCE ORDIN-
ANCE

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir,
I beg to lay on the Table an expla-
natory statement (Hindi and FEng-
lish versions) giving reasons for
immediate legislation by the Essen-
tial Services Maintenance Ordinan-
ce, 1981, L

19.29 hra.
MATTERS UNDER RULE 377

(i) DEMAND FOR TAKING OVER OF THE
KanPUR INSTITUTE OF PAPER TBCHw
NOLOGY.

SEPTEMBER 19, 1881

Rule 377

ot iy W (FgreR) o F
TR 1ATA §F 377 & aga AR

9 WAy #) o fawrn egar §

[SBra  GULSHER AHMED in the
Chalr]
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*Wrongly voted for NOES
$+The following Members also re-

corded their votes for AYES: Sar-
vehri Zail Singh 8, B. Chavan, Giils
sher Ahmed, Harinatha Misra, Vas-
ant Rao Patil, TUmakant Mishra,

Subbash Chandra, Yadav, Prof. K.X.
Tewary, Shrimati Ram Dulerl Sinba,

Shrimat; Mohsina Kidwai ana Shri
P. Namgyal,



